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Compliance Report in the matter of Adil Ansari Vs. M/s. C. L. Gupta Exports Pvt. Ltd. &
Ors. in O.A. No. 220/2019 in compliance to the Hon’ble NGT order dated 4.12.2019

The matter is related to the illegal discharge of hazardous waste into the river Ramganga and
illegal drawl of groundwater by M/s C.L. Gupta Export Ltd., Amroha, U.P.

2. Hon’ble NGT vide order dated 08.03.2019 directed CPCB and UPPCB to furnish a factual
and action taken report. In compliance, inspection of the unit was undertaken by the joint
committee and inspection report was submitted to Hon’ble NGT on 07.05.2019. Hon’ble NGT
vide its order dated 29.08.2019 considered the report filed by the Joint Committee and further
directed as follows:

"A further updated status needs to be submitted by a joint Committee of CPCB, UP State
PCB, and CGWA. The Joint Committee may also make an assessment of the compensation to be
recovered for the damage caused which should cover the entire period of damage and should be
deterrent having regard to financial capacity of the unit and the nature of violations. The nodal
agency will be the State PCB for coordination and compliance. The report may be furnished
within two months by e-mail at judicial-ngt@gov.in. ”

3. Again, in pursuance of Hon'ble NGT order, inspection of M/s C.L. Gupta Export Ltd.,
Amroha, U.P. comprising of Wooden Artware mfg. Section, Glass Art ware mfg. Section, Metal
Art ware mfg. Section and Thermocoal Block mfg. Section was carried out on 16.10.2019 by
the joint committee comprising of officials from CPCB, UPPCB, and CGWA.

4. The joint inspection report was filed in Hon’ble NGT on 03.12.2019. Hon’ble NGT vide
its order dated 04.12.2019 considered the said inspection report, accepted and reproduced the
observations and recommendations made in the inspection report and further directed as
follows:

“9. In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in

10. A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate,
Amroha for compliance.”

5. Thereafter, complying with the Hon’ble NGT order dated 04.12.2019, a meeting of joint
committee of officials/ representatives of UPPCB, CGWA, CPCB and District Magistrate,
Amroha was convened on 26.12.2019 at CPCB Delhi, to discuss follow up action to be taken in
view of the observations and recommendations made in the joint inspection report, so that the
Compliance Report could be filed by 31.01.2020. Official of CGWA did not attend the meeting
and intimated about the same to CPCB through an email.

6. In the meeting, the Joint committee contemplated the Hon’ble NGT order dated
04.12.2019, wherein the observations and recommendations made by the Joint Committee in its
report filed in Hon’ble NGT had been accepted. The committee further observed that all the four
manufacturing sections of the unit namely Metal Art ware, Glass Art ware, Wood Art ware, and
Thermocol Block have inadequate ETPs/STPs because of the absence of secondary biological
treatment system/Primary Clarifier and thus treated effluents are found non complying with
respect to discharge norms. Therefore, ETP could not provide requisite treatment to the
effluent/wastewater to meet the stipulated effluent discharge standards.
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7. It was further noticed that in absence of requisite treatment systems in ETPs/STPs,
dilution of these ETPs/STPs through freshwater could not be ruled out. Based on the detailed
deliberations held, the committee recommended the following:

a. The UPPCB shall issue directions following appropriate procedure within 30 days for
the closure of the manufacturing operations excluding Thermocol manufacturing section
till installation and commissioning of adequate ETPs/STPs by the unit. The unit shall be
directed to install and commission two stages (Physical primary treatment followed by
secondary biological treatment of adequate capacity) ETPs and STPs to provide requisite
treatment to effluent and ensure to meet the prescribed effluent discharge standards. The
unit shall submit the time bound Action plan for approval to UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as calculated
by the Joint committee in its inspection report dated 03.12.2019 accepted by the Hon’ble
NGT vide its order dated 04.12.20109.

c. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of the Joint inspection report and file the Compliance Report to NGT
and inform CPCB accordingly.

8. Thereafter, Minutes of the Meeting was circulated to the members of the Joint
Committee vide CPCB Office Memorandum dated 2.01.2020 (Annexure-1) for information and
necessary action. A reminder letter dated 24.01.2020 (Annexure-11) was sent to Member
Secretary, UPPCB with a copy to Member Secretary, CGWA, SDM, Amroha and RO, Bijnor to
take necessary actions.

9. UPPCB vide its email dated 29.01.2020 has sent a copy of the Show Cause Notices
dated 29.01.2020 issued to the unit under section 33-A of the Water Act, 1974 for violation of
effluent discharge norms; under section-5 of the Environmental Protection Act, 1986 for
Violation of Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016; and also for illegal extraction/withdrawal of ground water.

10.  Asrecommended in the meeting UPPCB filed an Action Taken Report in Hon’ble NGT.
The same is annexed as Annexure I11.

11. UPPCB vide its email-dated 08.06.2020 & 10.06.2020 has sent a copy of the Directions
and show cause notices issued to the unit superseding its show notices dated 29.01.2020 on the
basis of the reply received from the unit. Details of the Directions and show cause notices issued
by the UPPCB are as follows:

e UPPCB directions dated 8.06.2020 (H49689/C-7/Jal-58/2020) (Annexure-1V) to the unit
to deposit revised Environmental compensation of Rs 1,01,80,740 for illegal extraction of
groundwater without NOC from CGWA. The unit has received NOC from CGWA for
ground water extraction for domestic, drinking and green belt purpose only.

e UPPCB directions dated 8.06.2020 (H49690/C-7/Jal-58/2020) (Annexure-V) to the unit to
deposit Environmental compensation of Rs 1,08,60,000 as calculated by the Joint



Committee for non-compliance of effluent discharge norms/ absence of adequate
Treatment unit/non implementation of Zero liquid discharge.

e UPPCB directions dated 9.06.2020 (H49696/C-7/Jal-58/2020) (Annexure-V1) to the unit
to deposit Environmental Compensation of Rs 21,30,417/- as calculated by the joint
committee for non-compliance of Hazardous Waste Management Rules, 2016.

e UPPCB Show cause notice dated 10.06.2020 (H49746/C-7/Jal-58/2020) (Annexure-VII)
to the unit to take permission for ground water extraction for industrial processes from
CGWA within 15 days or to make alternative arrangements. It is also directed to submit
reply to the notice issued within 15 days, and in case of inappropriate response from the
unit, order for closure of the unit shall be issued

12.  Subsequently, UPPCB vide its letters dated 30™ June, 2020 and 1% July, 2020 has denied
the request of the unit (vide its response letters dated 17" June, 2020) to waive off and
reconsider the Environmental Compensation levied on them by the Joint Committee appointed
by Hon’ble NGT. Letters of the UPPCB are annexed as Annexure VIII and letters by the unit
as Annexure IX.

Now, this report is submitted in compliance of Hon’ble NGT directions.
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m MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
F. No. B-Others(N)/CPCB/2019-20 Date: 02.01.2020

OFFICE MEMORENDUM

Subject: Minutes of the meeting held on 26.12.2019 at CPCB, Delhi in the matter
of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019-reg.

A meeting was held at Central Pollution Control Board, Delhi with officials of UPPCB, CGWA
and DM, Amroha to discuss the action taken status against the observations and
suggestions made in the joint inspection report. CGWA officials could not attend the
meeting and CPCB received a mail regarding the same. The minutes of the meeting is

enclosed for kind information and necessary actions please.

\,l\w
(Dr. A.K. V|dyarth|)
Additional Director & DH WQM-II

To;

1. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No.
TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

2. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011.

3. Regional Officer, Bijnor, Uttar Pradesh Pollution Control Board, 108/11, Avas
Vikas Colony, Bijnor, U.P.

4. Shri M.K.Biswas, Sc. D, Central Pollution Control Board, Delhi

For Information;

1. PS to MS, Central Pollution Control Board, Delhi

2 bﬂm.ha
(Dr. A.K. Vidyarthi)
Additional Director & DH WQM-II
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Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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Minutes of Meeting held with UPPCB, CGWA, District Magistrate, Amroha
and CPCB on 26.12.2019 at CPCB, Delhi to discuss the Action to be taken
in compliance to Hon’ble NGT order dated 04/12/2019 in the matter of
Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019 ‘

Hon’ble NGT in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. &
Ors. in O.A. No. 220/2019 vide its order dated 4" December, 2019 has considered
the report dated 03.12.2019 filed by a Joint Committee of the CPCB, UPPCB and
CGWA on the basis of the inspection carried out on 16" October, 2019.

Hon’ble NGT has directed that further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate, Amroha in accordance
with the due process of law, Compliance report may be filed on or before
31.01.2020 by email at judicial-ngt@gov.in .

To comply with the NGT order, a meeting of Joint Committee comprising of
representatives of UPPCB, CGWA, District Magistrate, Amroha and CPCB was
convened on 26.12.2019 at CPCB Delhi, to discuss follow up in view of the
observations and recommendations made in the joint inspection report, so that
the Compliance Report could be filed by 31.01.2020.

The list of participants is enclosed at Annexure 1.

Hon'ble NGT vide its order dated 4" December, 2019 has accepted the observation
and recommendations made in the inspection report of the joint committee which
was submitted to NGT on 03.12.2019.

Based on the Joint inspection report filed in NGT, the committee made following
observations:

1. The unit has 04 nos. of manufacturing sections namely, Metal Art ware,
Glass Art ware, Wood Art ware and Thermocol Block.

2. Wooden Art ware manufacturing section with 15 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 25 KLPD capacity to
treat the industrial effluent. However, the ETP is in-adequate as it does not
have Primary Clarifier. Further, Aeration tank was also found un-stabilized
during inspection. Also the treated effluent from ETP was found non-
complying w.r.t the stipulated discharge standard of BOD and NHs-N.

3. Glass Art ware manufacturing section with 150 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 100 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plants do not have secondary
biological treatment system which is required to provide requisite
treatment to the effluent. The treated effluent of ETP was found non-
complying w.r.t the stipulated discharge standard of NO3-N Cr, Fe, Ni, Se
and Zn. The treated effluent from STP was also found non-complying w.r.t
the stipulated standard of pH, TSS and BOD.
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4. Metal Art ware manufacturing section with 30 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 175 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plant do not have requisite
secondary biological treatment system. The treated effluent from STP was
found non-complying w.r.t the stipulated standard of BOD and COD.

5. The unit has one Sewage Treatment Plant (STP) of 120 KLPD capacity at
Residential colony to treat the domestic effluent. The STP is found in-
adequate as it does not have requisite secondary biological treatment
system. The treated effluent from STP was found non-complying w.r.t the
stipulated standard of BOD.

The committee observed that, in absence of secondary biological treatment
system/Primary Clarifier the installed ETPs/STPs are in-adequate and could not
provide requisite treatment to the effluent/wastewater to meet the stipulated
effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these
ETPs/STPs through fresh water could not be ruled out. Based on the detailed
deliberations held, the committee recommended the following;

a. The UPPCB shall issue directions following appropriate procedure within 30
days for closure of the manufacturing operations excluding Thermocol
manufacturing section till installation and commissioning of adequate
ETPs/STPs by the unit. The unit shall be directed to install and commission
two stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite
treatment to effluent and ensure to meet the prescribed effluent discharge
standards. The unit shall set the time bound Action plan approved by
UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as
calculated by the Joint committee in its inspection report dated 03.12.2019
accepted by the Hon’ble NGT vide order dated 04.12.20109.

c. UPPCB shall also issue appropriate direction within 30 days for compliance
of the recommendations of Joint inspection report and file the Compliance
Report to NGT and inform CPCB accordingly.

>k >k kokok
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Anmexvad e - L

Central Pollution Control Board (WQM-II)

Meeting of Joint Committee of CPCB, UPPCB, CGWA & District Magistrate, Amroha to discuss the Action to be taken in compliance to Hon’ble
NGT order dated 04/12/2019 in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No. 220/2019

Date: 26.12.2019
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By Speed Post/Email
B-Others(N)/CPCB/2019-20/ Date: 24.01.2020
To,

ch=ald UcHUul THIAU] dis

Member Secretary,

Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand,

Gomti Nagar,

Lucknow-226010

Uttar Pradesh

Subject: Implementation of the Hon'ble NGT order dated 04.12.2019 including
imposition of Environmental Compensation (EC) with respect to M/s
C.L.Gupta Exports Pvt. Ltd., Amroha, UP in O.A. no. 220/2019 in the
matter of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. & Ors.

Reference:
i. Hon’ble NGT order dated 04.12.2019 in O.A. no. 220/2019 in the matter of Adil
Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors.
ii. Minutes of Joint committee meeting (held on 26.12.2019 at CPCB, Delhi), sent
through email dated 03.01.2020
Sir,

This is in reference to the minutes of joint committee meeting (Copy enclosed) of
CPCB, UPPCB, CGWA and DM, Amroha, which was held on 26.12.19 at CPCB, Delhi in
compliance to the Hon’ble NGT order dated 04.12.2019 in O.A. no. 220/2019 in the matter
of Adil Ansari Vs M/s. C.L..Gupta Exports Pvt. Ltd. & Ors. Based on the detailed deliberations
held in the meeting, the committee recommended the following, which was conveyed to

UPPCB through email and letter dated 03.01.2020;

a. The UPPCB shall issue directions following appropriate procedure within 30 days for
closure of the manufacturing operations excluding Thermocol manufacturing
section till installation and commissioning of adequate ETPs/STPs by the unit. The
unit shall be directed to install and commission two stages (Physical primary
treatment followed by secondary biological treatment of adequate capacity) ETPs
and STPs to provide requisite treatment to effluent and ensure to meet the
prescribed effluent discharge standards. The unit shall set the time bound Action
plan approved by UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as
calculated by the Joint committee in its inspection report dated 03.12.2019
accepted by the Hon'ble NGT vide order dated 04.12.2019.

Annexure-ll
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c. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report to NGT
and inform CPCB accordingly.

However, till date CPCB has not received any compliance/Action taken report from
UPPCB. The last date of compliance report to Hon'ble NGT is 31.01.2020 and the next
hearing of the said matter is scheduled to be held on 25.02.2020.

You are therefore, requested to take necessary actions including imposition of
Environmental Compensation w.r.t M/s C.L.Gupta Exports Pvt. Ltd., Amroha, UP as per
Hon'ble NGT order dated 04.12.2019, decisions taken in the meeting dated 26.12.2019

and to submit the compliance report to NGT at earliest.

Yours faithfully,
MHW'
;u‘\o”":‘
(A.K.Vidyarthi)
Scientist 'E' &
Divisional Head, WQM-II Division

Page 2 of 2
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Annexure-lll
Action taken report by UPPCB in O.A. no. 220/2019 Adil
Ansari vs. M/s C.L. Gupta Exports Pvt. Ltd. and Ors.

Hon'ble NGT in O.A No. 220 of 2019 passed following order dated
04-12-2019.

"S. Learned Counsel for the unit states that Central Ground Water Authority
(CGWA) had given a letter that the unit was compliant. We fail to understand
how such a letter can be given and be of any help when the area is in ‘over-
exploited’ category where ground water cannol he allowed to be extracted for
commercial purposes as is being done and no such permission can be given in
view of order of this Tribunal dated 10.10.2019 in Original Application No.
176/2015, Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as

follows:

“6. Since the OCS areas have been found to be seriously affected by overdrawal
of ground water, regulation of such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area. Availability of water for
drinking is a first priority. The ‘Precautionary’ principle, ‘Sustainable
Development’ principle and the Intergenerational equity are part of life and in
absence of replenishment of ground water, unregulated drawl thereof cannot be
held to be right of any commercial entity. Shortage of availability of water for
commercial purposes cannot be remedied by drawal of groundwater in over
exploited, critically exploited and semi-critical exploited (OCS) areas. Water is
certainly a scarce resource and the industry has to pul up with such scarcity. It
is for the industry and the concerned authorities to find out alternative ways and
means for sustenance of the industries instead of permitting indiscriminate
drawal of groundwater in such areas till situation improves. Alternative means
may be shifting to areas where water is not scarce or 10 processes where water
is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw
ground water without NOC from CGWA as per current guidelines and orders of
this Tribunal in OCS areas, the industries will have to face legal consequence of
such illegal action.”

9. In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance
with the due process of law. Compliance report may be filed on or before
31.01.2020 by e-mail at judicial-ngt@gov.in."

That in compliance of the directions of Hon'ble Tribunal Central
Pollution Control Board conducted a meeting of Joint Committee on
26-12-2019.

Central Pollution Control Board vide its letter dated 02-01-2020
issued the minutes of meeting dated 26-12-2019. Annexed as
Annexure No. 1. Following recommendations were made in the
minutes of meeting dated 26-12-2019 :

a. The UPPCB shall issue directions following appropriate
procedure within 30 days for closure of the manufacturing
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operations  excluding Thermocol manufacturing  section  till
installation and commissioning ol adequate [TPs/STPs by the
anit. The unit shall be directed to install and commission two
stages  (Physical primary treatment followed by secondary
biological treatment of adequate capacity) ETPs and STPs to
provide requsite treatment to effluent and ensure to meet the
prescribed effluent discharge standards. The unit shall set the time
bound Action plan approved by UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs.

2.49.71,157/-) as calculated by the Joint committee in its
inspection report dated 03-12-2019 accepted by the Hon'ble NGT
vide order dated 04-12-2019.

c. UPPCB shall also issue appropriate direction within 30 days for

compliance of the recommendations of Joint Inspection report
and file the Compliance Report to NGT and inform CPCB
accordingly.

3- That in compliance of the orders passed by this Hon'ble Tribunal

dated 04-12-2019 and recommendations made in the Minutes of
meeting of Joint Committee dated 02-01-2020,U.P. Pollution Control
Board has taken action against M/s C.L. Gupta Exports Ltd., 18
K_.M. Delhi-Moradabad highway, N.H. 24, Village Jivai, Amroha , as
detailed in following paragraphs:

U.P. Pollution Control Board issued Show Cause Notice under
Section 33 A of Water (Prevention and Control of Pollution) Act,
1974 as amended for closure of the unit and also to impose
Enviornmental Compensation of Rs. 1,08,60,000/- (Rs. One Crore
Eight Lakh Sixty Thousand only) against M/s C.L. Gupta Exports
Ltd., 18 K.M. Delhi-Moradabad highway, N.H. 24, Village Jivai,
Amroha vide letter dated 29-01-2020 for discharging polluted
effluent not-complying with the stipulated norms and having in
adequate ETP/STP and also for violation of the condition of Consent
to Operate. Letter dated 29-01-2020 is annexed as Annexure No. 2.
U.P. Pollution Control Board issued notice dated 29-01-2020 for
imposition of Enviornmental Compensation of Rs. 1,19,80,740/- (Rs.
One Crore Nineteen Lakh Eighty Thousand Seven Hundred and
Forty only) against M/s C.L. Gupta Exports Ltd., 18 K.M. Delhi-
Moradabad highway, N.H. 24, Village Jivai, Amroha for illegal

13



extraction of Ground Water without the permission of CGWA.
Letter dated 29-01-2020 is annexed as Annexure No.3.

U.P. Pollution Control Board has issued Show Cause Notice under
section 5 of Environment (Protection) Act, 1986 vide its letter dated
20-01-2020 against M/s C.L. Gupta Exports Ltd., 18 K.M. Delhi-
Moradabad highway, N.H. 24, Village Jivai, Amroha for closure of
the unit and imposition of Enviornmental Compensation of Rs.
2130417/~ (Rs. Twenty One Lakh Thirty Thousand Four Hundred
and Seventeen only) for not having authorization under the provision
of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. Letter dated 29-01-2020 is annexed as
Annexure No.4.

That the unit M/s C.L. Gupta Exports Ltd., 18 K.M. Delhi-
Moradabad highway, N.H. 24, Village Jivai, Amroha has submitted
the reply of the above directions and Show Cause Notices issued by
U.P. Pollution Control Board . The reply and compliance status of
the unit are being examined by Board for passing of directions as per
Rules.
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—_— CENTRAL POLLUTION CONTROL BOARD
\w TATET, @ UE e uftadT Sare W W
@:L%b MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT OF INDIA
F. No. B-Others(N)/CPCB/2019-20 Date: 02.01.2020
OFFICE MEMORENDUM

Subject: Minutes of the meeting held on 26.12.2019 at CPCB, Delhi in the matter

of Adil Ansari Vs. M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019-reg.

A meeting was held at Central Pollution Control Board, Delhi with officials of UPPCB, CGWA
and DM, Amroha to discuss the action taken status against the observations and
suggestions made in the joint inspection report. CGWA officials could not attend the
meeting and CPCB received a mail regarding the same. The minutes of the meeting is
enclosed for kind information and necessary actions please.

olel} e
(Dr. A.K. Vid’fgrkhi)
Additional Director & DH WQM-II

To;

-

1. The Member Secretary, Uttar Pradesh Pollution Control Board, Building No.
TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226010

2. The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011.

3. Regional Officer, Bijnor, Uttar Pradesh Pollution Control Board, 108/11, Avas
Vikas Colony, Bijnor, U.P.

4. Shri M.K.Biswas, Sc. D, Central Pollution Control Board, Delhi ,

For Information;

1. PS to MS, Central Pollution Control Board, Delhi

auli"‘ *»
(Dr. A.K. Vidyarthi)
Additional Director & DH WQM-II

‘ofayr we’ gEt e AR, feeet- 110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
ZXUT9/Tel : 43102030, 22305792, HaHTEE/Website : www.cpeb.nic.in
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Minutes of Meeting held with UPPCB, CGWA, District Magistrate, Amroha
and CPCB on 26.12.2019 at CPCB, Delhi to discuss the Action to be taken
in compliance to Hon’ble NGT order dated 04/12/2019 in the matter of
Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No.
220/2019 ‘

Hon’ble NGT in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. &
Ors. in O.A. No. 220/2019 vide its order dated 4" December, 2019 has considered
the report dated 03.12.2019 filed by a Joint Committee of the CPCB, UPPCB and
CGWA on the basis of the inspection carried out on 16" October, 2019.

Hon’ble NGT has directed that further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate, Amroha in accordance
with the due process of law, Compliance report may be filed on or before
31.01.2020 by email at judicial-ngt@gov.in .

To comply with the NGT order, a meeting of Joint Committee comprising of
representatives of UPPCB, CGWA, District Magistrate, Amroha and CPCB was
convened on 26.12.2019 at CPCB Delhi, to discuss follow up in view of the
observations and recommendations made in the joint inspection report, so that
the Compliance Report could be filed by 31.01.2020.

The list of participants is enclosed at Annexure 1.

Hon'ble NGT vide its order dated 4™ December, 2019 has accepted the observation
and recommendations made in the inspection report of the joint committee which
was submitted to NGT on 03.12.2019.

Based on the Joint inspection report filed in NGT, the committee made following
observations:

1. The unit has 04 nos. of manufacturing sections namely, Metal Art ware,
Glass Art ware, Wood Art ware and Thermocol Block.

2. Wooden Art ware manufacturing section with 15 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 25 KLPD capacity to
treat the industrial effluent. However, the ETP is in-adequate as it does not
have Primary Clarifier. Further, Aeration tank was also found un-stabilized
during inspection. Also the treated effluent from ETP was found non-
complying w.r.t the stipulated discharge standard of BOD and NH3-N.

3. Glass Art ware manufacturing section with 150 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 100 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plants do not have secondary
biological treatment system which is required to provide requisite
treatment to the effluent. The treated effluent of ETP was found non-
complying w.r.t the stipulated discharge standard of NO3-N Cr, Fe, Ni, Se
and Zn. The treated effluent from STP was also found non-complying w.r.t
the stipulated standard of pH, TSS and BOD.

Page 1 of 2
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4. Metal Art ware manufacturing section with 30 Ton/Month consented
capacity has one Effluent Treatment Plant (ETP) of 175 KLPD capacity and
one Sewage Treatment Plant (STP) of 60 KLPD capacity to treat the
industrial effluent and domestic effluent respectively. Both ETP as well as
STP are in-adequate as both treatment plant do not have requisite
secondary biological treatment system. The treated effluent from STP was
found non-complying w.r.t the stipulated standard of BOD and COD.

5. The unit has one Sewage Treatment Plant (STP) of 120 KLPD capacity at
Residential colony to treat the domestic effluent. The STP is found in-
adequate as it does not have requisite secondary biological treatment
system. The treated effluent from STP was found non-complying w.r.t the
stipulated standard of BOD.

The committee observed that, in absence of secondary biological treatment
system/Primary Clarifier the installed ETPs/STPs are in-adequate and could not
provide requisite treatment to the effluent/wastewater to meet the stipulated
effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these
ETPs/STPs through fresh water could not be ruled out. Based on the detailed
deliberations held, the committee recommended the following;

a. The UPPCB shall issue directions following appropriate procedure within 30
days for closure of the manufacturing operations excluding Thermocol
manufacturing section till installation and commissioning of adequate
ETPs/STPs by the unit. The unit shall be directed to install and commission
two stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite
treatment to effluent and ensure to meet the prescribed effluent discharge
standards. The unit shall set the time bound Action plan approved by
UPPCB.

b. UPPCB shall also levy Environmental Compensation (Rs. 2,49,71,157/-) as
calculated by the Joint committee in its inspection report dated 03.12.2019
accepted by the Hon’ble NGT vide order dated 04.12.2019.

c. UPPCB shall also issue appropriate direction within 30 days for compliance
of the recommendations of Joint inspection report and file the Compliance
Report to NGT and inform CPCB accordingly.

kK 5k kK
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Central Pollution Control Board (WQM-II)

Meeting of Joint Committee of CPCB, UPPCB, CGWA & District Magistrate, Amroha to discuss the Action to be taken in compliance to Hon’ble
NGT order dated 04/12/2019 in the matter of Adil Ansari Vs M/s. C.L.Gupta Exports Pvt. Ltd. & Ors. in O.A. No. 220/2019

Date: 26.12.2019
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“Learned Counsel for the unit states that Central Ground Water Authority (CGWA) had
given a letter that the unit was compliant. We fail to understand how such a letter can be given
and be of any help when the area is in ‘over-exploited’ category where ground water cannot be
allowed to be extracted for commercial purposes as is being done and no such permission can be
given in view of order of this Tribunal dated 10.10.2019 in Original Application No. 176/2015,

Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:
“6. Since the OCS areas have been found to be seriously affected by overdrawal of ground

water, regulation of such drawal for commercial purposes cannot be dispensed with for any .

industry even in industrial area. Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’ principle and the Intergenerational
equity are part of life and in absence of replenishment of ground water, unregulated drawl
thereof cannot be held to be right of any commercial entity. Shortage of availability of water
Jor commercial purposes cannot be remedied by drawal of groundwater in over exploited,
critically exploited and semi-critical exploited (OCS) areas. Water is certainly a scarce
resource and the industry has to put up with such scarcity. It is for the industry and the
concerned authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or to processes
where water is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw ground water
without NOC from CGWA as per current guidelines and orders of this Tribunal in OCS areas,
the industries will have to face legal consequence of such illegal action,”

In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha
for compliance.
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The committee observed that, in absence of secondary biological wteatment

system/Primary Clarifler the installed ETPs are in-adequate and could not provide requisie
treatment to the effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPsS lchs
through fresh water could not be ruled out. Based onthe detailed deliberations heild,
committee recommended the following; e

The committee observed that, in absence of secondary biological mﬂ system/Pramary
Clarifler the installed ETPs are in-adequate and could not provide requisitc treatment o the

effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPs'STPs through
fresh water could not be ruled out. Based on the detailed deliberations held, the commitice
recommended the following;

g The UPPCB shall issue direction following appropriate procedure within 30 da_)s _for cios;rc
of the manufacturing operations excluding Thermocol manufacturing section till mszlanon
andcommissioningofadequateETPsfSTPsbymcunit.Thcmi:slnl]bediwcdt'ons_hﬂ
and commission stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite treatment to effluent and
ensure to meet the prescribed effluent discharge standards. The umit shall set the time bound
Action plan approved by UPPCB.

h.  UPPCB shall also levey Environmental Compensation (Rs. 2,49,71,157/-) as cakulated by the
Joint Committee in its inspection report dated 03-12-2019 accepted by the Hon'ble NGT vide

order dated 04-12-2019.
i. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report of NGT and

inform CPCB accordingly.
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“Learned Counsel for the unit states that Central Ground Water Authority (CGWA)-had
given a letter that the unit was compliant. We fail to understand how such a letter can be given
and be of any help when the area is in ‘over-exploited” category where ground wat'er.cannol be
allowed to be extracted for commercial purposes as is being done and no such permission can be
given in view of order of this Tribunal dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:
6, Since the OCS areas have been found to be seriously affected by overdrawal of ground
water, regulation of such drawal for commercial purposes cannot be dispensed with for any
industry even in industrial area. Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’ principle and the Intergenerational
equity are part of life and in absence of replenishment of ground water, unregulated drawl
thereof cannot be held to be right of any commercial entity, Shortage of availability of water
for commercial purposes cannot be remedied by drawal of groundwater in over exploited,
critically exploited and semi-critical exploited (OCS) areas. Water is certainly a scarce
resource and the industry has to put up with such scarcity. It is for the industry and the
concerned authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or fo processes
where water is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw ground water
without NOC from CGWA as per current guidelines and orders of this Tribunal in OCS areas,
the industries will have to face legal consequence of such illegal action.”

In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-n ov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha

for compliance.
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The committee observed that, in absence of secondary biological treatment
System/Primary Clarifler the installed ETPs are in-adequate and could not provide requisite
treatment to the effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPs/STPs
through fresh water could not be ruled out, Based onthe detailed deliberations held, the
committee recommended the following;

The committee observed that, in absence of secondary biological treatment system/Primary
Clarifler the installed ETPs are in-adequate and could not provide requisite treatment to the
effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs/STPs, dilution of these ETPs/STPs through
fresh water could not be ruled out. Based on the detailed deliberations held, the committee
recommended the following;

a. The UPPCB shall issue direction following appropriate procedure within 30 days for closure

Action plan approved by UPPCB.

b. UPPCB shall also levey Environmental Compensation (Rs. 2,49,71,157/-) as calculated by the
Joint Committee in its inspection report dated 03-12-2019 accepted by the Hon'ble NGT vide
order dated 04-12-2019,

¢. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report of NGT and
inform CPCB accordingly.

3QE STl QI8 (31aM 01.10.2017 & 16.10.2019  1,19,80,740 / —
)
SHAE FERY AFHT @ ooy T8 fear % 1,08,60,000 / —

ST/ HUAiE IHAE qfEesor W /w9ty
T P Sooied ¥ Y SaE PRaRe T8
far ST |

IREHCTHY IR 1M, 2016 BT Sooie % 21,30,417 / —

®Hol NI ® 2,49,71,157 / —
2

3T SRIFT BT gfeTd v gy e Ao Wovelo T v wo fio, 18
fofio faeell ARTRTEIE BTEY, UH0T=0 24, T RaE, arRier g andy Aot Qe R

23



®)
W$Mmmammmﬁwﬁémmmmﬁ:~
"Hfs‘%mﬁﬁvﬂ‘mﬁoﬁoWo

Wmuﬁém%a,mﬁm%ﬁmmﬁa
T e Ry w3 e w w 1.19.80.740 /-3 qateRofty axforgfef
aﬂv’rﬁam‘cﬁmu"

24



ANTEX WAL -4

™
H%?G3}&#2}}4@-—(8}?(1‘5;124\7‘/;@24 “TGATY — 2.4 ~Lele

ar ¥,

Ho Wovsio TTar vaEr wo fio,
mﬂo feeeht wRrerare #1gd, wHovHo 24, UM R,
[

R —ufeimena sk s afine (yava sty e warer) fram, 2016
P Yodwa @ e gafarwr (zivewr) affram, 1986 @ aw-5 @
Ifa sRor qara) e

T8 f& Ao wWovdo e vawErd wo o, 18 fodo Reehl MR BT,
TH07=0 24,mm§,mﬂ%ﬁaﬂﬁﬁnmm&ﬁwmw
SR BT FRA §U IR affer ord W IR R, Sl (Feuvr Frarer dr fri)
Affrm, 1974 # aRI-47 B sl vH R 2

T & A wsy eRa s, W€ Reeh, d REre g
¥0-220 /2019 3nfet SR 7= Ao Woveo TaT vEEAE wo o TUe aed ¥ wfe
AR RAH 04.12.2019 T Pyt RIT a1} Pt & —

“Leamed Counsel for the unit states that Central Ground Water Authority (CGWA) had
given a letter that the unit was compliant. We fail to understand how such a letter can be given
and be of any help when the area is in ‘over-exploited’ category where ground water cannot be
allowed to be extracted for commercial purposes as is being done and no such permission can be
given in view of order of this Tribunal dated 10.10.2019 in Original Application No. 176/2013,
Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors. as follows:

“6. Since the OCS areas have been found to be seriously affected by overdrawal of ground *
water, regulation of such drawal for commercial purposes cannot be dispensed with for any
industry even in industrial area. Availability of water for drinking is a first priority. The
‘Precautionary’ principle, ‘Sustainable Development’ principle and the Intergenerational
equity are part of life and in absence of replenishment of ground water, unregulated draw!
thereof cannot be held to be right of any commercial entity. Shortage of availability of water
Jor commercial purposes cannot be remedied b y drawal of groundwater in over exploited,
critically exploited and semi-critical exploited (OCS) areas. Water is certainly a scarce
resource and the industry has to put up with such scarcity. It is Jor the industry and the
concerned authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting 1o areas where water is not scarce or to processes
where water is not required. As already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If industries continue to draw ground water
without NOC from CGWA as per current guidelines and orders of this Tribunal in OCS areas,
the industries will have to face legal consequence of such illegal action.”

In view of the above, let further follow up action be taken by the statutory regulators-
CPCB, State PCB, CGWA and District Magistrate in accordance with the due process of law.
Compliance report may be filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate, Amroha
for compliance.
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The committee observed that, in absence of secondary bi""*’“_' treatment
system/Primary Clarifler the installed ETPs are in-adequate and could not provide requisite
treatment to the effluent/wastewater to meet the stipulated effluent discharge standards. .

In absence of requisite treatment systems in ETPY/STPs, dilution of these ETPsSTPs
through fresh water could not be ruled out. Based onthe detailed deliberations held, the
committee recommended the following; .

The committee observed that, in absence of secondary biological treatment system/Primary
Clarifler the installed ETPs are in-adequate and could not provide requisite treatment to the
effluent/wastewater to meet the stipulated effluent discharge standards.

In absence of requisite treatment systems in ETPs'STPs, dilution of these ETPS'STPs through
fresh water could not be ruled out. Based on the detailed deliberations held, the commuittes
recommended the following;

d. The UPPCB shall issue direction following appropriate procedure within 30 days for closare
of the manufacturing operations excluding Thermocol manufacturing section till installation
and commissioning of adequate ETPS/STPs by the unit. The unit shall be directed to install
and commission stages (Physical primary treatment followed by secondary biological
treatment of adequate capacity) ETPs and STPs to provide requisite treatment to effluent and
ensure to meet the prescribed effluent discharge standards. The unit shall set the time bound
Action plan approved by UPPCB.

¢. UPPCB shall also levey Environmental Compensation (Rs. 2,49,71,157/-) as calculated by the
Joint Committee in its inspection report dated 03-12-2019 accepted by the Hon'ble NGT vide
order dated 04-12-2019.

f. UPPCB shall also issue appropriate direction within 30 days for compliance of the
recommendations of Joint inspection report and file the Compliance Report of NGT and

inform CPCB accordingly.
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ECgw = Water consumption per day X EC rate for illegal extraction of ground water
(ECRgw) x No. of days x Deterrent Factor

(A) Year:2018-19
ECgw = 175 (m*/day) x 120 (Rs/m”) x 480 * (days) x 1
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wUTTAR PRADESH POLLUTION CONTROL BOARD
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H

P A St ; ?% RADESH POLLUTION CONTROL BOARD

/1 /p-5ela0 Rerw 7 LY
Q¥

R #o ¥oTao T T fo,
e 18 oo Reeh—Rememe &7y,
TH0TT0 24, T frad, sy

T & 0 woveo T vwaRSw fvo, 18 fodo Reeh-guema wEd,
TH0TH0 24, I S, PRI W f gemmRieT wika g fifive amddmw @
SR PR AW g SR aftfn W W pRikd @, o (FgEu e e
) siffem, 1974 B et 47 B st vE FEA 2

. W 5 AT T wRa afew,  Red, § fewe sl
%0220 /2019 el air® @ o ogeo e TAEAE wo fHo e s A
TRE M R 04122019 ¥ Bir e i A, Sowo HQEYT Fr A,
I “[wTer WRNEwOr g7 ) T W PR R 16102010 F AR A A
P W # A gy B et ol R - :

“Learned Counsel for the unit states that Central Ground Water Authority
(CGWA) had given a letter that the unit was compliant. We fail to underst:and how such
a letter can be given and be of any help when the area is in ‘over-exploited’ category
where ground water cannot be allowed to be extracted for commercial purposes as is
being done and no such permission can be given in view of order of this Tribunal d‘?ted
10.10.2019 in Original Application No. 176/2015, Shailesh Singh v. Hotel Holiday
Regency, Moradabad & Ors. as follows:

“6. Since the OCS areas have been found to be seriously affected by overdrawal
of ground water, regulation of such drawal for commercial purposes cannot be
dispensed with for any industry even in industrial area. Availability of water for
drinking is a first priority. The ‘Precautionary’ principle, ‘Sustainable Development’
principle and the Intergenerational equify are part of life and in absence‘ of
replenishment of ground water, unregulated drawl thereof cannot be held to be right
of any commercial entity. Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over exploited, critically exploited
and semi-critical exploited (OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the industry and the concerned
authorities to find out alternative ways and means for sustenance of the industries
instead of permitting indiscriminate drawal of groundwater in such areas till situation
improves.Alternative means may be shifting to areas where water is not scarce or to
processes where water is not required. As already noted, groundwater is depleting in
such areas and measures are required to check such depletion. If industries continue
to draw ground water without NOC from CGWA as per current guidelines and orders
of this Tribunal in OCS areas, the industries will have to face legal consequence of
such illegal action.”

In view of the above, let further follow up action be taken by the statutory
regulators-CPCB, State PCB, CGWA and District Magistrate in accordance with the
due process of law. Compliance report may be filed on or before 31.01.2020 by e-mail
at judicial-ngt@gov.in.

A copy of this order be sent to CPCB, SPCB, CGWA and District Magistrate,
Amroha for compliance.
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U'I'I'Ay ADESH POLLUTION CONTROL BOARD
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Annexure VI
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UTTAR PRADESH POLLUTION CONTROL BOARD
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UTTAR PRADESH POLLUTION CONTROL BOARD
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TRIETEE |

fava—aim wfia eRa aiffrevor, 9 fieehh ¥ IR Execution Application
No. 14/2020 IN Original Application No. 219/2019 Adil Ansari Vs. State of U.P,
& Ors. ¥ UIRT T2 AT 26.06.2020 B ITUTAT @ HaeT ¥ |

HEIeY,
EARIESENCARGUDE R S oo o BT Ao, 78 faoelt ¥ TN Execution

Application No. 14/2020 IN Original Application No. 219/2019 Adil Ansari Vs. State of
U.P. & Ors. ¥ UIRG 3T 1% 26.06.2020 Fraq 31 sraeiiep ¥ —

This application seeks execution of order of this Tribunal dated 13.1 1.2019
against illegal drawal of groundwater. It is stated that the ground water is still being
illegally extracted in violation of order of this Tribunal. It is also stated that compensation
assessed is inadequate, ignoring the laid down norms about scale of compensation.

Before proceeding further, we require the UP State PCB to furnish its comments
before the next date by e-mail at judicialngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF.

A copy of this order be sent to the State PCB by e-mail.

List for further consideration on 29.09.2020.
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C.L. Gupta Exports Ltd

, Tel. : +91-591-2477000
18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300
vill. Jivai, Amroha-244221, india e-mail : mail@clgupta.com

Cin :- U74999 DL2004 PLC 125090

CLG/HR-31/2020-21/27 ‘ 17.06.2020
The Chief Environment Officer(Circle-7)

Uttar Pradesh Pollution Control Board

Building.No. TC-12V, Vibhuti Khand,

Gomti Nagar, Lucknow-226010

Subject: H49689/ C-7/Water-58/2020 dated 8.6.2020 received by us on 11.6.2020.
Dear Sir,

We refer to the captioned letter No. H49689/ C-7/Water-58/2020 dated 8.6.2020 , by
which penalty has been imposed on us to the tune of 1,01,80,740/- (One Crore One Lac
Eighty  Thousand Seven Hundred Forty only), for alleged illegal extraction of
groundwater.

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order.

A. NO BASIS TO IMPOSE PENALTY:

a. Admittedly, we had NOC for extraction of groundwater from the CGWA for
330 m*/day until 20.12.2018. Said earlier NOC is annexed as Annexure-I. '

b. Admit:edly, we had applied for renewal of the above NOC on 08.12.2018,
well before the expiry of the earlier NOC. However, our application was kept
pending. This application was never rejected in 2018-2019. This application
is annexed as Annexure-IL

c. It was only on 19.12.2019, i.e. more than one year later, that we were
informed that our application would be kept pending until the NGT case in
the matter is disposed of finally. This intimation to us on 19.12.2019 is
annexed as Annexure-IIL.

& Further, the NGT order referenced in your letter is also dated 04.12.2019.

e. Thus, prior to 04.12.2019, we were operating in good faith and without
knowledge concerning the classification of our district as an OCS category
area. This was never an issue raised by your good self when our application
for NOC or its renewal was filed. :

f. We submit that we have operated for close to 2 decades in the same factory in
compliance with all laws, and we provide gainful employment to more than

Manufacturer & Exporters ‘
Brass Art Ware » E.P.N.S. Ware « Wrought Iron Ware » Glass & Crystal Ware « iron & Steel Ware Wooden FurnltuAre/& Ac

ories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-§400ah"
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6300 persons. While our NOC renewal application was kept pending between
08.12.2018 till 19.12.2019 and beyond, we operated in good faith to ensure
the continued employment of more than 6300 people, whose livelihoods are
dependent on our factory.

g. We have also made bona fide efforts at our own costs to maintain the water
table and prevent the degradation of groundwater resources. We have
complied with every requirement of the law and the directions of the Hon’ble
NGT. You are also aware of our rainwater harvesting system that recharges
the groundwater to the tune of 1,07,000 KL/year, which has also been
inspected and noted to be functioning correctly. -

h. Ultimately, our application for NOC renewal was granted, and we are allowed
to extract up to 155 m*/day with retrospective effect from 20.12.2018, which
your goodself has noted in the letter. The NOC renewal is annexed as
Annexure-1V. |

In these circumstances, we respectfully protest the imposition of any penalty and reiterate
that we have always complied with the law and to impose penalty with retrospective
effect from 20.12.2018 even though: (i) we had moved an appropriate renewal application
on 8.12.2018, (ii) our NOC renewal was never officially rejected, (iii) we were not aware
of the classification of OCS until the NGT order dated 04.12.2019, (iv) there is no official
legislation or rule intimating to us that groundwater cannot be drawn by us in allegedly
OCS areas, and (v) we have implemented a groundwater recharging system is unfair,
unjust, ultra vires and illegal.

B. CORRECTION OF MATHEMATICAL ERROR:

Without prejudice to the above, there are calculation errors apparent on the face of the
record in the calculation of the penalty. These errors are noted below:

B.1 FOR 2018-2019 and till 30.05.2020

CORRECTION | COMMENTS

Number of days 460 days You have calculated penalty for 480
days, i.e. 20.12.2018 to 30.05.2020.
However, given the COVID-19
lockdown, our factory has. been shut
- | down on 21.03.2020. Although we
reopened after 17.05.2020, no wet
processes  were  undertaken . until
28.05.2020. Therefore, at best, the
penalty, if applicable, can only be for
460 days, i.e. 20.12.2018 to 21.03.2020
plus 28.05.2020 to 30.05.2020.

Penalty rate Rs. 120/m’ _ No change

‘Quantum of 68 m*/day Actual consumption of | 102,448 KL
groundwater groundwater as per
meter Reading for the
relevant period
(20.12.2018 to _
30.05.2020) (See N,

P — - 347




3
Annexure-V)
(Minus) Allowed 71,300 KL
under CGWA approval
with effect from
20.12.2018 [155
(m3/day), for 460 days]

'Final Quantum for 460 | 31,148 KL
days '

In view of the above, it is most humbly and respectfully submitted that penalty can
only be calculated for 60 (m’/day) for the period of 460 days, i.e. 20.12.2018 to
21.03.2020 plus 28.05.2020 to 30.05.2020. This would result in a penalty of Rs.
37,53,600, i.e. [68 (m*/day) * 120 (Rs/m’) * 460 * 1].

B.2. For 2017-2018

"For the period of 2017-2018, For the 1* period of 01.10.2017 — 30.09.2018, we
submit if the period taken is the financial year, then we are within the permissible
limit. Your goodself had recorded this in your letter dated 29.11.2019, annexed
herewith Annexure-VI, based on our earlier reply dated 04.11.2019, which is also
annexed herewith as Annexure-VIL

In view of the calculation errors, total penalty, if at all to be imposed, can only
be Rs. 37,53,600.

C. Prayer
In view of the above, it is humbly prayed that:

a. No penalty be imposed at all;
b. In the alternative, a penalty is to be imposed only to the extent of Rs. 37,53,600

This letter is issued without prejudice to our rights and remedies. Nothing in this létter
can be construed as an admission that we have not complied with the law.

Yours sincerely -
For C. L. Gupta Exports Ltd

W,

(Teevra Guptg)
Director
Encl:aa

Cc: 1-Member Se etary, CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.
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Security Plan in Drstnct Amroha Uttar Pradesh The necessary gurdelme for the Water
Securlty Plan is available on website of Ministry of Water Resources, RD & GR

C (WWW.MOoWT, gov.in): Both, the Demand Side Management /Supply Side Management

" 'with maintenance of structures in the said villages to be ensured and a ‘comprehensive
. plan to be subrhitted to Regrona| Director, CGWB. Frrm shall also undertake penodrc B

" maintenance of recharge structures at its own cost. - | '

R The photographs of the recharge structures after completro
‘furnrshed rmmedrately to.the: Regronal Director, Central Ground
S Regron ‘Lucknow: for verlfrcatron and underrntrmatron to thls offrce L
5. The firm at’ its own cost shali install two (2) prezometers fitted. wrth automatic water S

 level recorders. having telemetry system at suitable locations and éxecite ground water

' regime ‘monitoring programme: in and. around the prorect area’.on regular basis in
: _consultatron with the Central Ground_Water Board ‘Northern Regron Lucknow.

orders related to consf ‘ V

SRR recharge or. conservatron structure/drscharge of efﬂuents 'or
o apphcable . o

, 11 This NOC does rrct abeolve the applrcant / proponent of, thrsf
i requrrement to obtarn"other‘statutory and admrmstratrve clez es f m ”ther statutory

o 5granted to he
. ;g‘the pro;ect on me

t: byvthe }concernedxauthorltres Buch authormes would c,onsrder | |
nd.be. takrng decrsmns mdependently of the NOC e

LN T AT
Member Secrg_;acw_ |

"l“'_‘iCOPytO o e e e 5 ‘ o

17The Niember Secretary’ Uttar Fradesh PoIIutron Control Board Prcup Bhawan Thll’d o
R V:.'Cloor B- Btock Vibnuti Khand, (‘omtt Nagar Lucknow, lJttar Pradesh with a, request
to ensure that the condrtrons mentloned in: the NOC are complled by the firm.

23Tr . ate, District Amroha, Uttar Pradesh. R
4. TS to the ;Cha an Central Ground Water Board Bhural»-‘Bhawan »Farrdabad -
©Haryanay i e e '

5 Guard Flle 2016 1

tof S No:: 2 & 5 to be submlttedvto EEEAN

‘Water Board; Norther ion, Lu “nqw,.}f’ - "
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18 K Be—*ore Noradabad Delni hsghway S e Fan +91!591* Z477300-

= Vil Jivai, Amrowa-244221 India ST e-masi mai @clgupta gom
Cm - U74999 DL2004 PLC, 125080 '“ ‘ e :

,.fCLG/H“ (',167)/18 19/ 5 26

f"‘The Reglonal Drrector '
cewA
Lucknow ‘

R

 Sub: Application for renewal of water NOC,

_We have apnlied. for re%e.-a%e#—wa!e%%ﬁﬁ ”'Wﬁ""vvtﬁﬁ”&)‘f@ﬁi’(ﬁmlb/zjzsU“”"'
“along with renewal fee the hard copy of apphcat|on along W|th necessary; .

= ?"».‘\attachments are sent here WIth L e

:*Kmdly peruse and renew NOC |n ourfavour i

Thanks

“Yours Sincerely

~ Enclaa.

“cc. D’ire'etor CGWA,l‘New De”lhi fd,r ‘kin;dvinf‘orm'at'i‘o‘n pleé(sve‘. |

' o : i ;,Manyufacturer‘& E“f \ s
Brass Art Ware . E P, N S Ware » Wmught !ron Ware ‘ Glass & Crystal vt
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Appllcatlons for

: ‘Central Groun
T Mlnlstry of Water Resources, River Develo

0.VVater AULIIVIRY (w\2rvmy

pment and Ganga Rejuvenation

Issue of NOC to Abstract Ground Water (NOCAP) _

Appllcatron for Renew of NOC Issued to Exrstrng Industnal Prolects Abstractmg GroundWater

(Appllcatron For Renewal of NOC)

Appllcatlon Number 21 -4/1 237IUPIINDIZO16

Applred For Renewal 1st )

(a) Ground Water Requrremen

(b) Surface Water Avarlable EHR
’ (Cana| Rrver, Ponds etc) (m3lday)

' (c) ‘Water Supply from Any Agency
l‘ )

(a+b+c)(m3/day)

sAd) Reevcled Water Usage (m3lday);.l o

Total Water Requrrement
(a+b+c+d)(m3lday)

(i) Breskup o Water Roguirement and

Actrvrty Exrsting
Requlrement

o Amaiday)
industrial Activity ..375.00
~ Residential / H

Domestrc

Greenbe|t

Development

{/Environment
‘ Malntenance

B ther Use

Grand Tota| FEUURE RN F SO ——

6000

Exrstlng
(rnélday) "No. Of
. . D:

[Effiuent / Sewerage
generated and
treated in ETPISTP o

" Availability treated " 160.00° .
‘Effluent / Sewerage Co
‘_wfor usage: ‘

| ffluentISe\rrerage 000
'discharge after 1 4 ‘
“treatment: |

490 00 s

: (m3lyear)

h“water Ré&u’|rement

" Additional
-Requirement

(m3lday)

" 000
e

'

| 48000.00,

(w) Avarlabrhty treated efﬂuent usage Tota\ quantrty sam

" Requirement

0.00

Goo. ,
000 cod
m) Detans of Water Avarlabnhty from ETP I STP for Recy |e I Resuse usage S '

X 0 00:\ B T

3000
b00

30,00

160,00 -

(m3day)
375 00

55.00

|n a Year

60000

) AddrtlonalwMW (O
(m3lday)

: No'. Of

(m3lyear)
. Days

‘08/12/20]18 04:39 PM 1

43600

Annuat
Requirement.
(m3lyear)

1 12500 00.
16500.00

| No e e st
Operatlonal Days'.

300
300°

18000.00

| 0.00
o 147000 oo‘

Total
(m3lday)

" (m3lyear)
18000, 54000.00
716000 48000.00

000 000
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e :

. ' : -Government ol e
Q SN Central Ground Water Authority (CGWA) :
Coe R Mmlstry of Water Resources, River. Development and Ganga Rejuvenatnon
' Appllcatlons for |ssue of NOC to Abstract Ground Water (NOCA .

Apphcatlon for Renew of NOC lssued to Ex|st|ng Industnal Pro;ects Abstr tmg GroundWate'r S
o (Apphcatlon For Renewa| of NOC) * R T SN P

Apphcatlon Number 21-4/1237IUP11NDI2016

" Total Use LR
Availability . -
(m3lday)

Applied For Renewal 1st SO

“Exsting | “Additional

(m3lday) availability. -
' (m3lday)

.

375 "06“3‘
86100,
"760.00

A AR

Actrvity I Commerclal Use ‘

,‘ nd‘us’m

o Domestlc I Resrdentlal Use

; amtenance -
ther Use/ Flushmg Req

Total
? (a) Groundwater Abstractlon Structure- Exrst|

Number of Exrstmg Structures

snolCrypeet Depth | Depth Discharge "Operatio Mode | Horse
‘ : (Meter) Lo te (m37Hour) ‘i Hours ok RO
‘ ¢ (Da

‘Whether Permission |

. Registered

S Wit CBWATITSG b
i Details Thereof

: Structure -
,‘Name/Year : / . Water ' (Day)/ Lift
of ¢ Diameter i Level - | Days = Name o
f‘;Constructlon " (mm) - (Meters - 1 (Year) L C
! S below: Lo

Ground
o L Level) i L e

1 Borewell/ 75.00/250 15. 82 : 16}.0039/300 ‘Submer ",
0016 . E - igible
: L : . SRTRARTS EURTILI ik . S o | R ERITURION RN
Borewell/ 75.00/250 | 15.42. 15.00 8 / 300 l_\Submer ‘~ 15.00:Yes Yes /-
2016 S S TS RN BN sible ERERU o ‘ S e

§
i

N

(b) Groundwater Abstractlon Structure- Ad“dttl‘onel: ST T

Number of Addrtlonal Structures :

i ‘SN Type of Depth epth Dlscharge Operatlo M_ode

‘ 7 Structure : (Meter) ‘o (mSIHour) nal.. : O

. NamelYear | [ . . Water o . Hours ‘
; of | Diameter =~ Level . oo A (Day) L
_Construction. (mm) "~ (Meters - . - . Days | b
‘ o - below [ (Year) | ‘
. Ground Eo i
Level)

ce e to the cOndmon prescnb in the ‘Noc EN IR | |
; _Status of comp|iance | :

Condmons glven in NOC Comphance Condltrons k "
, APP"Cab‘e R

| Whether: Whether
fitted L Permission
Cbwith Regrstered Lo
L. Water with By
¥ GWA / If

80

: . Daetails - ,
-~ Thereof .

i Yes o

. rea Specmc P\antatlon
. Q,Domestlc Water Schoo\ S

,iYeys

fag T e _‘";0'8/12/:201’864:39PM i Page 3 of
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Government of lndla -

' Central Ground Water Authority (CGWA) SN
Mlmstry of Water Resources, River Development and Ganga Rejuven on
Appllcatlons for lssue of OC to Abstract Ground ter (NOCAP

Applrcatron for Renew of NOC lssued to Exrstlng lndustrlal Projects Abstr ‘ ou
: B (Appllcatron For Renewal of NOC)

Appllcatlon Number 21-4/1237[UPI|NDI2016

Applled For Renewal 1st

Number of Tubewells Borewales as per :
oNoC S L PO N S S e T
7 :Plzometer ﬂtted wrth AWLRs Wlth .iYes ' - ‘Complied upplled mstalled
ftelemetrry as per NOC , o ool - commissioned technical and -
‘: R E ' ‘ ‘demonstrated to our staff hand tralned
all properly by: OBM Electronics -
echnology Company Jalpur) ‘

8‘ WfQuantum of Groundwater as per NOC Tes

echarge through ponds
: ';Recycle and reuse of water : N
el ALRWH and AR structures |mpleme

?SUbtﬂlSSlOl‘l of Complrance report to the m T
Region e '

13 fWater eonservatlon measures ~Water Sprlnkler E

Borler Heat Condensatron o
‘ Taken care of S No 13 ab ve. Thls

~condition- requested to be waived as !
per letter#140 dated 295 17 L

w“l‘tt‘wf’j’iWaterSecu‘rlty Plan of vrllages

15 lWell monltored around the plant R
premises

‘1‘6 ‘. olls ﬂtted wlth‘water meter and lts e s e Comp led i i iy
Record s :

Condltlons glven rn NO

Status of Complla nce

: Complled but recharge structures are P
| et lunder constructlon L i)
. 5. ;[.Groundwater Avarlabrllty (Please Enclose a Comprehensrve Report / Note on, Groundwater Condrtlonl e
R ‘j,Groundwater Quality in and Around. the Area) Appllcable to lnd_ustr_les Consumlng Greater Than 500 m3lday and/
ork havmg a Land Area of Greater Than 2 Ha.- ($) S ‘ E s

izGround water quallty is good =

‘ 6 %Detalls of Ramwater Harvestmg and Artrflcral Recharge Measures for Grou ( water Recharge |n the Area lf the
“ (Firm has Proposed to take up Rainwater Harvesting and Recharge outside the industrial Unit Premises, then -
‘provide NOC from the Concern Authority-/ Agency where the Harvesting Measures are Proposed, if ‘Already

: 3|mplemented details may be furnlshed (Attach Report on Comprehensrve & Feasrble Ramwater Harvestmg I
: Proposal) ($) i

_12 RWH Under Constru‘ctlon : |

_{ZI iti lS to:‘Certlfy that the Detalls and lnforma ion furnlshed above are true o the best of my Knowledge and Belief and! am -

. aware that if any part of the Data/lnformatlon submltted is found to be. false or mlsleadlng at any stage the appllcatlon wrll be
Rejected Out nghtly S

| 11, Ap l'catlon Proforma is Sub;ect to Modlﬂcatlon from T“

atlon should be submltted to Reglonal Offlce

erectcr Central Ground Water Board Northern Regron, Bhuja| Bhavan Se

e & Sitapur Road Yojna, Ram

08/1 2/2018 04 39 PM Page 4 of
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@ BV R Central Ground \'I.Vat-e’r? 'ut-hority (CGWA) .
P AT Mmistry of Water Resources, Rlver Development and Ganga Rejuvenatnon s -
Appllcatlons for Issue of NOC to Abstract Ground Water (NOCAP) ; ! ,_;" S 5 nr

Apphcatron for Renew of NOC Issued to Exrstmg Industrral Projects Abstractmg GroundWater
S : (Applrcatlon For Renewal of NOC)

o Applrcatron Number 21 -4/1 237IUPIINDIZO1 6

' Applred For Renewal 1st

; (pplncatron will not be Processed tlll the Prlnt Out of the Slgned COmpIeteApplrcatlon is 8ubmitted to
?Regional Office. - o

; 4. Applncant has to Submlt Processmg Fee of Rs. 500 00/- (Rupees Five Hundred Only) through NON TAX RECEIPT PORTAL
" {https: //bharatkosh gov.in). A receipt will be ‘generated. Please filt in the. Transactlon Ref No. and Date from the reoerpt in prnnt out of -

OS\&\SOOO&OO"I
RIS LT A

L Note The‘ Processmg Fee is Non-Refundable Apphcant should ensure and Check Ellglblh y -Submiss onoprpllcatlon
,,and Requnred Documents before Submrttrng Onlme Apphcatlon T S ST Lo ‘

1). Site Plan : (Refer: 1 (ii))
o No Attachment Found|

2). Certlfred Revenue Sketch (Refer 1 (||))
. ' No Attachment Found|

3). Reason for Not Applymg for Renewal before Expmng NOC (Refer 1 (v))
No Attachment Found‘ SRR R o . IR

R
7

4). E)ustmg NOC : (Refer 1(vu))

o S No P 5 Attachment Name S

File Name
"Water Noc

- -5) Enclose Flow Chart of Actlwty and Requrrement of Water (Refer 2)

No Attachment Found' o

6) Groundwater Avallablllty Report (Refer 4)

S No T ' Attachment Name

e Name i
1 - Ground Water De

Ground Water'Détail pdf e _

7). Deta|ls of Ralnwater Harvestlng‘lArtlfrmaI Recharge Measures (Refer 5)

5 SNo
,1‘

Ramwater Harvesmg'.pdf " S

o Attachment Name S

amwater Harvestmg e

8). Authonzatlon ‘
No Attachment Found' -

‘ 9). Extra Attachr,nent 4

 oBi2R0180439PM Page 50




R Government oflndla - :

: : Central Ground WaterAuthority (CGWA) SRRNNE X RN
AT Mrmstry of Water Resources, River Development and Ganga Rejuvenatron
S Lo : Applrcations for Issue of NOC to Abstract Ground Water (NOCAP)

Applrcatlon for Renew of NOC Issued to Exrstrng Industrlal Pro;ects Abstractrng GroundWater R

(Appllcatlon For Renewal of NOC)
Apphcatron Number 21-4I1237IUPIINDIZO16 i '

Applred For Renewal 1st
No Attachment Foundl k

10) Compllance to the Condltlon prescrlbed in the NOC
'SNo; P

Condrtlo sgrven in NOC o AR “ Atta“ hments et

_S.No Attachment Nameg j File Name

CLG Pla tati npdf

rea pecrf ic Plantatlon

omestlc Water School Sanrtatron

3 Groundwater quallty monltorlng Pre
imonsoon and Post monsoon

Marntenance of recharge structures

Pre monsoon and
:Post monsoon”

AL

] NUIIIL)\':I of r'r(.umelcrs as‘ p"' U
and Water Level Record :

6 Number Of Tubewells Borewales aS |

‘Borewells ) ‘;BOTBWGHS pdf

... per NOC
- '7 Przometer ﬂtted wrth AWLRs wrth ‘ Przometer ﬁtted wrth ,;Plzometer fi tted wrth AWL pdf \
e telemetrry as per NOC N T AWL o

8 ' Quantum of Groundwater as per NOC 1 Quantum of g Water NOC pdf

o ’ ‘ ,f ) Groundwater TR

9 Recharge through ponds Attachment Found! ‘ ‘

‘10 Recycle and reuse of water - 1 Recycle Water* :'Recycle Water Record Glass

: ‘ s 'Record Glass Drvrsron pdf ;

Recycle Water Record Metat
Record Metal . - Drvrsron pdf ' : |
,}Dwrsron {

: WH Structures

11 ) RWH and AR structures |mplemented B 3

RWH ‘Structur’es pdf

12 SumeSSlon of Complrance report to 1 " iCompIrance Report v Comzplrance Report‘pdf - T
the Region L v
13 Water conservation measures 1 BoilerHeat - Boﬂer Heat Condensatlon pdf
’ f c_’jCondensatron !

‘Water Spnnkler odf

“WWater Spnnkter g o
Water Secunty Plan Water Securrty Plan pdf' o

""“14 Water Securrty Plan of Vmages

15 Well monrtored around the plant VNO Attachment Found!
16 WeIIs ﬁtted with water meter and rts Water Meter and ‘water meter.pdf
: Record ‘ W Readlng '

11) Complrance to the Condrtron prescrrbed in the NOC Other

;: SNo Condrtrons glven in NOC DRI R Attachments
ER L o R S S’No' Attachment Name SR Frle Name L ‘
| 1Compl|ed S R A iNo Attachment Found| B S N

e 08112120180439PM

Page6of 7

56




- % . A S Government of India.
3N P g . Central Ground Water Authorlty (CGWA) ;
C M|n|stry of Water Resources, River Development and Ganga Rejuvenatmn
R e App||cat|ons for |ssue of NOC to Abstract Ground Water (NOCAP)

Appllcat|on for Renew of NOC Issued«to" EXIstmg |ndustr|al Pro;ects Abstractmg GroundWater - ‘
(Appllcatlon For Renewal of NOC) .

Apphcatlon Number 21 -4/1 237IUPIINDI2016

Appl|ed For Renewal 1st _ o RO B
» Date : o o . e ; S S : Name&S|gnatureoftheapphcant". B
Rty Place.-  1 o S P A T E A R (th ofﬂCIal seal) ‘

Associated User:  HARIOMSINGH |

Submitted By User : ‘HARIOMSINGH :

Submission Date : 08/12/2018

*n case signed by any authonzed S|gnatory, thé details of the ‘signa'tpr:y with thev‘authof'i'zatioh shall be
enclosed. , e " ‘ ‘ o s

O 08/12120180439PM " Page 7 of
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Annexure-II1

AK Johri

From: Uma kapoor <uma-cgwb@gov.in>

Sent: Thursday, December 19, 2019 3:02 PM

To: ajaijohri@clgupta.com

Cc: Member (CGWA); CHAIRMAN, CGWB

Subject: Re: Renewal of Water NOC No CGWA/NOC/IND/ORIG/2016/2380
: dated 27.12.16

Sir, -

As per NGT order, Central Ground Water Authority is not issuing/ renewing NOC in

- Over-exploited, Critical and Semi-critical areas. As your industry is located in Over-
exploited area, CGWA will not be able to renew your NOC. Nor it will be able to issue
adhoc / conditional approval. For redressal of your grievance, you may approach
NGT/ Higher Court

Uma Kapoor
CGWA

From: ajaijohri@clgupta.com

To: "Uma kapoor" <uma-cgwb@nic.in>

Sent: Thursday, December 19, 2019 1:25:47 PM

Subject: Renewal of Water NOC No.- CGWA/NOC/IND/ORIG/2016/2380 dated
27.12.16

Hon’ble Sir,

We are an Export house at Moradabad U.P. dealing in manufacturing and
Exports of Handicrafts of Metal, Glass, Wood and Marble having turnover of
around 700 crores employing over 5000 craftsmen comprising of over 30000
members of their families directly and around 50000 mcIudmg

indirect persons of contractors/subcontractors.

We had been granted permission to draw 330 KLD ground water which was
valid till 20.12.2018. We had applied for its renewal on 8.12.18, but so far it
has not been approved. The application is pending before R.D., CGWB office
Lucknow.

We had been maintaining all the conditions of original approval viz Rain
Water Harvesting, recharge structures, installation of piezometers, proper
recycling and reuse of waste water. » 4
You are kindly requested to please advise the concerned officer to accord
approval and in the meanwhile, an adhoc/conditional approval be granted as
our international buyers like IKEA, H & M, Target and Walmart etc. need it to
meet their compliance conditions.

Thanks | \
With kind Regards

A. K. Johri 1
GM(HR/ADMIN)
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I ma“(‘ Annexure-IV
w ufFd Hwrery

o garye, g e
it wetor fEsmer
FRT oqffr sre oo
Government of India
Ministry of Jal Shakti

Department of Water Resourees,

River Development & Ganga Rejuvenation

Central Ground Water Authority

(s faprelt & raafed ywTOT 99)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: M/s C.L. Gupta Exports Ltd.

Project Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh

Village: Jiwai Block: Joya

District: Amroha State: Uttar Pradesh

Pin Code: 244221 ‘

Communication Address: 18 Km Stone Before Moradabad Delhi High Way, Jiwai, Joya, Amroha, Uttar Pradesh -
244221

Address of CGWB Regional Office : Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-8 Sitapur Road
|Yojna, Ram Bank Chauraha Lucknow, Uttar Pradesh - 226021

1. INOC No.: CGWA/NOC/IND/REN/1/2020/5§5
2. |Application No.: 21-4/1237/UP/IND/2016,, - “0]3. |category: Industry
4. |Project Status: Existing Project ‘ | B NOC Type: 1st Renewal
6. |Valid from: 211212018 ﬁi\j\i\d up to: 19/12/2021
8. |Ground Water Abstraction Permitted: \ " e
Fresh Water : Dewatering Total
i’n’/day m3/year m?/c éy : m*/year m*/day m3/year
155.00 46500.00 . 3 155.00 46500.00

9. |Details of ground water abstraction /Dewatering s

Total Existing No.:3 Total Proposed No.:0

DW | DCB |BW|TW[ MP | DW | .DCB | BW | TW MP
Abstraction Structure* 0 0 .0 p3 [ 0 |0 | 0 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well;« BW- Bore WeII TW Tube Well MP- Mme Plt
10. [Quantum ofground water recharge/harvesting(m 3/year) I, 106000.00
1. Number of Piezometers (Observation wells) to be No. of Monitoring Mechanism
constructed/ monitored & Monitoring mechanism. Piezometers

Manual DWLR** DWLR With Telemetry

“*DWLR - Digital Water Level Recorder - 1 0 1 0

(Compliance Conditions given overleaf)

NOC VALID ONLY FOR
DOMESTIC, DRINKING AND/OR

GREENBELT PURPOSES ‘ ' HEFT (Feara qfFr st wiftrvon)
‘ ‘ Member (CGWA)

18/11, SR §T39, AWATNE O3, 7§ Realy - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

ol TR - e
SAVE WATER - SAVE LIFE




Validity of this NOC shall be subject to compliance of the following mandatory conditions:

1.

2.

~in a log book. Details of month-wise ground water abstraction shall' be submitted to the Regional Director, -

10.
1.

12.

13.
14.

15.

.16,

17.

18.

19.

20.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose
without prior approval of the Central Ground Water Authority (CGWA).

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
abstraction (more than that permitted in NOC for specific period).

All new as well as existing ground water abstraction/ de-watering structures shall be fitted with digital water
flow meters by the firm at its own cost immediately on completion of their construction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue
to be fitted with digital water flow meters. Intimation of installation of flow meters shall be sent by the
proponent to the Regional Director of CGWB within 6 months of grant of NOC. Daily ground water
abstraction data shall be monitored / continue to be monitored (in case of renewal) by the firm and recorded

CGWEB, once every year.

In case the ground water abstraction is more than 10 m*/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/day,the firm shall install telemetry system in one of the piezometers and share USER ID
and password of the telemetry system with the Regional Director, CGWB.

In case ground water abstraction is more than 10 m®/day, ground water quality shall be monitored once in a
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m®/day, ground water quality report shall be submitted by the proponent at the time
of submission of self-compliance report.

Ground water augmentation/harvesting measures, as stlputated in the NOC, shall be |mp|emented (in new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,
CGWB.
Proof of recharge/water harvesting structures;constricted (photographs of structures) shall be submitted to
the concerned Regional Director, CGWB within'6 | m the date of issue of NOC. The firm shall also
undertake periodic maintenance of; recharge/water harVestln structures at its own cost.

The prOJect proponent shall take all'necessary measures ta‘brevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

In case of industries that are Ilkely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to
beneficial use by the firm.
The firm shall optimize water uee through recycl reuse bf waste Water after proper treatment.

Wherever the NOC is for abstraction of saline water: and the eX|st|ng wells (s) is /are yielding fresh water,
the same shall be sealed and new tubewell(s ing-saline water zone shall be constructed within 3
months of the issuance of NOC.:The firm: ' afe dlsposal of saline reS|due |f any.

In case of mining projects, add|t|ona
Director, CGWB for ground water. Jeve
November) in core as well as buffer zones of the mine. .

Unexpected variations in inflow of ground water mto the. mlne plt if any, shall be reported to the concerned

The firm shall report comphance of the “\OC condmons onllne in the website (www.cgwa-noc.gov.in) W|th|n
one year from the date of issue of this'NOC.

This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.

This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and
administrative clearances from appropriate authorities.

The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the
project by the concerned authorities. Such authorities would consider the project on merits and take
decisions independently of the NOC.

This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases
related to ground water or any other related matters.

Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water
withdrawal, if any, after expiry of NOC shall be illegal & iiable for legal action as per provisions of
Environment(Protection)Act,1986.

In case of any violation of NOC conditions or illegal extraction of Ground water the firm shall be
liable to pay “Environmental Compensation”/ “Penalty”, if any under Sec 15 of EPA 1986 as and
when decided by statutory authorities.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and
legal action against the proponent.) o
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Annexure-V

Summary
Borewell #4 Initial Reading Final Reading Total (in KL) Remarks
2112.18 10 16.10.19 53582 74389 21407
22.10.19t0 18.01.20 0 7697 7697 Meter Replaced
19.1.20t0 21.3.20 0 2071 2071 Meter Replaced
21.3.20t0 30.5.20 2071 3389 1318

Borewell No#3 Initial Reading Final Reading Total (in KL) Remarks
21.12.18 t0 26.12.18 98984 100000 1016
27.10.19 t0 15.10.19 0 45154 45154 Meter Restart
16.10.19t0 22.10.19 45154 46404 1250
22.10.19 t0 18.01.20 | 0 12754 12754 Meter Réplaced
19.1.20 to 21,3.20 0 6355 6355 Meter Replaced
21.3.2010 30.5.20 6355 9781 3426

Total 2 69955

102448 KL

Total Water Withdraw

21.12.18 to 30.5.20
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A—uvxexu@ Sy . MQ gg

o SO S Speed Post/ Registered - ‘
T ) | " No. 21-4/1237/UPIIND/2016 ;_357_9_
DR L S " Government of India ~ - ‘
~*Ministry of Water Resources, RD & GR g
" Central Ground Water Board, NR - -~~~ "~
- Bhujal Bhawan, Sector ‘B’
Sitapur Road Yolna, Allganj
o : " Lucknow.226021 B
g oo Phone: 0522~ 2363812 Fax 2732478 -
S ' IR “‘Emall rdnr-cLb@mc in - 2

o 2 9 Nov zmg

To
- The Regronal Offrcer .
Uttar Pradesh Polution Control Board
Bijnor Office, Adampur .~
Dist- Bijnor " - ‘
Uttar Pradesh 246701~

Subject Joint Inspectlon carrled out on 16 10 2019 of Mis C.L Gupta Exports Ltd 18 Km Stone
Before Moradabad DeJhl nghway, Vlll-ylwal Dist- Amroha Uttar Pradesh 244221,

' Ref Reply of Show Cause Notlce No 21—4/1237IU]°/IND1201 6-3302 Date 04 11 2019

Sir Ty ‘
lt |s to lnform ‘that thls offrce has rssued show cause notrce (Copres enclosed) on deflcrencres
observed: durmg Joint: lnspectron g
The issues were as follows. » ‘
1. -As per NOC two tube: weus allowed but durrng time of inspection 6 tube wells ‘existing in the campus
© (3 with flow meter and e wrthout flow meter Frrm is advised fo immedi ately seal 4 iliegal tube
wells). g : : .y -
©2. Annual abstractton allovried as per NOC is 99000 m3/annum whereas as per the last record firm has
,abstracted 99691m /annum durrng the year 2017- 2018 :

'M/s CL Gupta Exports Ltd has submltted complrance report on the above observatron ‘

.~ Mis C L Gupta Export Ltd have’ drsmantled 3 tube wells and photograph has been attached
_.One tube well has been kept for fire frghtmg Durrng 30.04.2018 to 16.10.2019 only. 1943 m3
water has been ‘abstracted which means that water has been abstracted for fire fighting only.
. The fim has replaced that the period of abstraction should be as per frnanoral year which comes

to within permissible: limits. Reply-has been accepted,

Inview of ¢ the above aII vrolattons grven in the Joint |nspectton repoft have been rectrfred

“_Ye‘urs Faithfully

.B. Zaushik)

Regional Director

. ‘.‘;“tﬁ#"ﬁ”» i

- Copy To
1. The Member Secretary CGWA Gallery No 18/11 Jamnagar House, Mansrngh Road New Delhr
110011. ‘

2. The Member Secretary Central Pollution Control;‘ Board ,‘ Unnamed Road, Vrshwas Nagar

S nsiorf; Vishwas Nagar, Shahdara,-Delhi, 110032:New Dehi, - o
o Mis C.L Gupta Exports Ltd, 18 Km Stone Before Moradabad Delhr Hrghway Vill- erar Dist-

Amroha Uttar Pradesh 244221 St

(Y B Kaushik) .
' Reglonal Drrector
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Annexure-VII

CL g upta Exports L1

Tel, : +91-581-2477000
18 km Before Moradabad, Delhi Highway, Fax : +91-581-2477300
vill. Jivai, Amroha-244001, India e-mail : mail@cigupta.com
Cin :- U74999 DL2004 PLC 125090 o
CLG/HR-194/19-20/91 14/11/19

- The Regional Director
CGWSB, Northern Region
Bhujal Bhavan Sec-B,
Sitapur Road
Lucknow-226021

Sub: Reply of Show- cause notice (File No. - 21- 4/1237/UPIND/2016 3302,

" dated 4.11.19 received on 14.11. 19)

Sir, -
There was an inspection held on 16.10.19 in our factory by Mr. T. K. Pant.
and Mr. Tejas. During the inspection, they witnessed 6 Borewells in the premises.
in which 2 Borewells (No. 3 & 4) were in operation and other 3 Borewells (No- 1,2
& 5) not in operation and sealed. Borewell No- 6 used only for fire hydrant.
During inspection Borewell No- 3 & 4 water abstraction records provided by us in
hard and soft copies from Jan’17 to 16 Oct’19. We abstracted total water 78349
m® from these both Borewells  April'17 to March’18 and 82262 m® from April'18
to March’19, which are within limit according to CGWA, NOC. The figures taken
and checked by inspection team on 16/10/19.
‘Earlier inspection too held on 28.4.19 by CGWA in our factory. reveals, that
CGWA found 6 Borewells in the factory premises in which only 2 Borewells (3
‘and 4) were operational and other 3 Borewells (# 1, 2 & 5) found sealed and not
in operation Borewell # 6 used only for fire hydrant(that too metered).

During 28.4.18 inspection, we had submitted Borewells records from Jan'17 to 28

April’18 which abstracted as per CGWA NOC (with in limit).
But your show cause notice (File No.- 21-4/1237/UPIND/2016-3302 dated
4.11.19 received on 14.11.19) shows ground water annual abstraction allowed
~ . as per NOC 99000 m>/annum whereas as per the last record firm has abstracted
99691 m* during the year 2017-2018 which exceeds limit to 691 m*/annum is not

~ correct and there is a definite mistake in calculation by CGWA team.
As, when we calculated as per our record, comes as follow which had been
submitted by us to you as well:

Table#1 , : ‘
| S NO. | Financial Year | Total Water | Total = Water | Status
(April ~  to | Abstracted by | Abstraction limit NOC
March) Firm as per CGWA « -
1 2017-2018 78349 m*/annum | 99000 m*/annum Within Limit
2 2018-2019 | 82262 m*/annum | 99000 m*/annum Within Limit
Manufacturer & Exporters < )
T Brass Art Ware » E.P.N.S. Ware » Wrought Iron Ware + Glass & Crystal Ware + Iron & ; coden Furnitu Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020 | 63



C. L. Gupta Exports Ltd

Tel. ~ : +91-5391-2477000
18 km Before Moradabad, Delhi Highway, =~ ‘Fax . : +91.591-2477300
vill. Jivai, Amroha-244001, India ‘ - e-mail : mail@clgupta.com

Cin :- U74999 DL2004 PLC 125090

It is as such clarified that:

1. There were 6 borings and out of them three were sealed as wntnessed by
your team on 16.10.19 as also regularly by UPPCB team, during their
monthly inspection. You will kindly appreciate that ours is a continuous
process industry and activities mainly Glass Melting furnace (50 tons per
day) cannot work if there is no water supply for over 2 hours. If the
borings are also demolished, there will be a chaos and whole 50 tonnes
glass will freeze and the furnace may burn causing a dreadful tragedy.
Director of factories has also acknowledged this, while issuing the factory
license. In our application dated 3/3/17. We had clearly requested for 2 -
tubewells as standby for coping up with any break in present water supply
and our contest in still pending. Hence the decision on this point is awaited
before demolishing the sealed tubewells.

2. Annual abstraction is also within limit as confirmed in tablé#l above.

All actions/clarificatiohs in compliance have been taken and it is humbly prayed
that the said show- cause notice be withdrawn and renewal of NOC may please

Cc: CGWA, New Delhi.

Manufacturer & Exporters . i
Brass Art-Ware « E.P.N.S. Ware Wrought Iron Ware « Glass & Crystal Ware + Iron & Steel Wire - den Furniture & Accessories

Regd. Office : DPT 337, DLF PRIME TOWER, OKHLA, NEW DELHI-110020

64



C.L. Gupta Esports L'td.

Tel. : +91-591-2477000

18 km Before Moradabad, Delhi Highway, Fax : +91-591-2477300
vill. Jivai, Amroha-244221, India e-mail : mail@clgupta.com
Cin :- U74999 DL2004 PLC 125090

CLG/HR-31/2020-21/20 17.06.2020

The Chief Environment Officer(Circle-7)
Uttar Pradesh Pollution Control Board
Building.No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow-226010

Subject: H49690/ C-7/Water-58/2020 dated 8.6.2020 received by us on 11.6.20

Dear Sir,

We refer to the captioned letter No. H49690/ C-7/Water-58/2020 dated 8.6.2020, by which
penalty has been imposed on us to the tune of Rs. 1,08,60,000/- (One Crore Eight Lacs Sixty
Thousand only), for violation of Water (Prevention and Control of Pollution) Act 1974.

We wish to bring to your attention that several essential facts have been missed in the
imposition of penalty and we respectfully file this letter for the same and consequent
correction/review of the order.

A. NO BASIS TO IMPOSE PENALTY:

~a. The penalty is solely and entirely based on the Inspection Report dated
16.10.2019.

b. It is submitted that the method and methodology used for calculating the
aforesaid compensation amount in said Inspection Report dated 16.10.2019 is
completely unilateral, whimsical, arbitrary and unreasonable. The Inspection
Officials observed that there was leakage from the peripheral wall of residential
colony’s STP which was going into the Kachha Pond, which is located behind the
unit and that the unit has a dismantled open drain, which is carrying domestic
wastewater at the residential colony behind the installed STP.

c. It is submitted that this alleged leakage/pilferage is not at all connected with the
unit of the undersigned (Please see the photos attached as Annexure-I) The said
allegation and observations made by the Inspecting Officials is not maintainable
as there is no Kachha Pond located behind the STP. ‘ '

d. There is no inadequacy of ETPs and ETP/STP of all divisions are working well

~ and test reports are well within the limit as found in the samples tested at our end
(NABL Laboratory). We have also submitted those reports before the Hon’ble
National Green Tribunal on 04.12.2019 (See Letter No. CLG/HR-31/19-20/100
dated 02.12.2019). These are enclosed herewith again as Annexure-II.

~e. The analogy and conclusion of the Inspecting Officials are sans any documentary

or other proof and is wholly arbitrary and without any basis whatsoever.
Manufacturer & Exporters
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f. For the aforementioned reasons, the said imposition of Environment
Compensation/Fine and Penalty is entirely unreasonable, arbitrary and is not
justifiable against the undersigned.

B. QUANTUM OF PENALTY:

It is humbly submitted that maximum financial penalty imposable under the Water
(Prevention and Control of Pollution) Act 1974 is only Rs. 10,000 (Sections 41, 42 or 45A).
" Additional penalty imposable is only for continuing violations, which is not the case here. We
submit that we are not a habitual offender and the leakage, even if incorrectly attributed to us,
is extremely minor and one-time. We have never been found to be non-compliant before.
Even in your subsequent inspections on 15.02.2020, such a leak has not been found.

C. PRAYER
In view of the above, it is humbly prayed that:

a. ' No penalty be: 1mposed at all;
b. In the alternative, a penalty is to be imposed only to the extent of Rs. 10,000

This letter is issued without prejudice to our rights and remedies. Nothing in this letter can be
construed as an admission that we have not complied with the law.

Yours sincerely
For C. L. Gupta Exports Ltd.

c

(Teevra Gupta)
Director

Encl:aa
Cc: 1-Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, New Delhi.

2-DM-Amroha.
3-RO, UPPCB, Bijnore

LY

(Teevra Gupta)—
Director

Cignd NP



Boundary Wall Plaster
There is no lekaging

Annexure-I
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C)o[, gupta gxporf:s A1 lcl

Annuune T

¥ Tel. : +91-591-2477000
18 km Before Moradabad, Delhi Highway, Fax . +91-591-247730Q,
vill. Jivai, Amroha-244001, India S e-mail : mail@clgupta.com
Cin :- U74999 DL.2004 PLC 125090 e .
CLG/HR-31/19-20/100 A E ‘ 021215

The Regional Officer , o
'UPPCB, Aadmapur Road ' L :
Bijnore-246701 ‘

 Sub: Status of NGT case 220/2019.

Sir, ,
The status as on date is as under against the issues narrated in order dated
129.08.2019 of NGT, New Delhi. |
1. There is no river nearby. Ganga is 49.5 Km. and Ram Ganga is 24.6 Km from factory.
The drawl of water is also within approved limit of 99000 m3/annum i.e. between
April’18 to March’19 it was. 82262 m*/annum.
2. The STP/ETP effluent are treated regularly.
During the period Apr'18 to Mar'19 recycied Qty. is 18537 m® whlch is used in
flushing. (Toilets) _
3. The issues in the joint inspection on 16.10.19 have been resolved as under:
a. 'We are maintaining 100% ZLD and as such there is no question of any leakages.
Not a single drop goes into pond. The photographs of UPPCB team on 27.4.19
show absolute dry draln at our factory.
b. Addition of other items in Hazardous Waste list.
“Authorisation for all items generated in the category of Haz. Waste has been
obtained from UPPCB {Annexure-I) and accordingly such items lying stored in
factory premises have been disposed off to approved agent (copy of one such

form-10 is attached herewith as Annexure-II). Eatlier also they were returned to
the same TSDF (Record available and shown to UPPCB officials reguférly)

c. Thermocol Mfg. Consent.

There is no generatlon of effluent in thermocol block format:on by our factory as .
“informed to UPPCB. However consent application moved by us on 14.05.19, got
approved by UPPCB on 27.09.19. Hence the issue is closed.

d. ETP treatéd effluent analysis ‘
The Case Goods effluent is treated on every Saturday (after stipulated operation
of booths) as the booths are ‘No Pump’ spray booths. The booths extract the
fumes of water base dear which enter in the chemical mixed tank solution and
continuously breaks the clear. The inspection was carried out on 16.10.19 and
the booths were planned for cleaning on 19" Oct'19 (after each 15 days
operatlon). Hence the issue evblved, but after scheduled treatment, the
discharge shows perfect result (Annexure-11I). Moreover there was no question

of CN availability as clarified in episode and reports dated 11.6.19. The same has
already been and accordingly challenged vide our letter No. CLG/HR-31/19-20/08

dated 27.04.19. There was no question of CN present in the result.

: Manufacturer & Exporters. :
- Brass Art Ware » EPNS. Ware . Wraught Iron Ware « Glass & Crystal Ware « lron & Steel Ware s %g’den Eurnjigre & Accessories

Regd. Office . DPT 337, DLF PRIME TOWER, OKHLA, N Hf«’%’l(}GEQ\
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C o[, g)upta gxporf:i c’[ t‘{‘ FTel, : +91-591-2477000

18 km Before Moradabad, Delhi H:ghway, ‘ Fax : +91-591-247730
vill. Jivai, Amroha-244001, India e-mail : mail@cigupta.com
Cin :- U74999 DL2004 PLC 125090 ‘ :

Report of Glass division (ETP) is within limit. (attached as Annexure~lV )
Report of Glass division (STP) found satisfactory. (attached as Annexure-V )
Report of Metal division (STP) found satlsfactory (attached as Annexure-VI)

. Report of sample collected from hand pump outside. .
Not related to us as no discharge of any water of our factory moves outside and

the hand pump in question is at least 2 km from our factory and there are so
many cottage industries exist in‘between. The nearby villages i.e. Amheda, Jivai
and Karanpur are also involved in jobs of chemical colouring and electrolysis etc.
at their homes.

4. The letter dated 22.04.19 of UPPCB u/s 33A of water Act 1974 for closer of unit and
also imposition of environment compensation of Rs. 10 Lacs was duly replied by us
on the basis of real facts and the authorities were pleased to withdraw closure order
as also reduction of compensation to 3.60 Lacs (order as per Annexure-VII) and the
same was deposited on 20.08.19. In this context it is worthwhile to write that we
had already deposited an Environment Compensation of Rs. 20 Lacs on 17.02.17 also
in compliance of NGTs order dated 01.02.17 and it is regretted that no amt. was
spent by CPCB- New Delhi for improvement of area inspite of NGTs evident orders.

5. In consideration of our compliances stated above, the U.P. Pollution control Board
were pleased to withdraw the prosecution orders u/s 44 of water Act 1979.

6. We had been honouring the court order in toto without any deviation. All

~authorizations have been updated like Hazardous waste Management, Thermocol
slabs compaction, and control on all effluents analysis. ;

7. We had already paid Rs.20 Lacs of Environment compensatlon against O. A No.
301/2016 which was never utilized by CPCB in violation of NGTs order

8. All our actions in compliance have been confirmed and accepted by UPPCB Bijnore

~and CGWA Lucknow.

9. As per the directions of Hon'ble court a joint mspectlon has been carried out by

UPPCB and CGWA on 16.08.19. We are sure that the resufts will be upto mark as no

objection. was informed to us during inspection as also the results of counter

samples provided to us by the inspecting team were tested by an independent NABL

Laboratory and all are within limits. We however take this privilege to give us

sufficient opportunity to clarify any issue if raised. This is no doubt, a matter of living

of over 20,000 family members of 5500 employees with us.

We have always been awarded Top Export Awards by Gowt. of India and Gowt. of UP.

Our group is also doing enormous CSR activities like marriages of approx 500 poor

girls running of a eye hospital and running of old age home etc. Wlth our positive

actions of Rain Water Harvesting the water level has also mcreaseﬁ'by 39 cm during

last rains. t

Submitted please. There is definitely the AntiNation Activates who try to create

problems to gain their il full benefits. We have sufficient evidences in this regards as

well.

5 and Regards - , "’
o Manufacturer & Exporters - :
Y, g 8. Ware » Wronght lron Ware + Glass & CrystalWare « Iron & Steel Ware « Wooden Sccessories

Brass Art Ware 4‘
GM (Higd qfflca DPT. 337, DLF PRIME TOWER, OKHLA, NEW QELHZ 110020

Tiga e

69

e




Annexure-I

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Ref.No : 8531/UPPCB/Bijnore(UPPCBRO)/HWM/JYOTIBA PHULE NAGAR/2019
Dated: 16/07/2019

To,
M/s C L GUPTA EXPORTS LTD
C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Moradabad- Delhi Highway
Amroha(U.P),AMROHA 244221 '

Tehsil : Amroha
District :JYOTIBA PHULE NAGAR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

. Number of authorization and date of issue 8531 and 16/07/2019 .
2. Reference of application (No. and date) 5269513 and 21/05/2019 .

Mr TEEVRA GUPTA of M/s CL GUPTA EXPORTS LTD is hereby granted an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at C. L. Gupta Exports Ltd, Vill- Jivai, NH-24 Amroha .

Details of Authorisation
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1.

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Schedule 1 (category 33.1) TSDF/Authorized Recyclers 50 no. per day
Empty Containers
2 Schedule 1 (category 33.2) TSDEF/Authorized Recyclers 10 kg/day
Cotton Waste, Used Cloth Mask
3 Part B Schedule 3 (category TSDF/Authorized Recyclers 5 kg/month
B3040) Rubber Gloves
4 Part B Schedule 3 (category TSDF/Authorized Recyclers 20 No./month
B4030) Old Batteries
5 Schedule 4 (category 19) Paint = | TSDF/Authorized Recyclers 50 kg/Month
Booth sludge ‘
6 Schedule 1 (category 1.3) Oily | TSDF/Authorized Recyclers 0.15 kg/day
Rags
7 Schedule 1 (category 5.1) Used | TSDF/Authorized Recyclers 0.1 KL/Month
Qil
8 Part D Schedule 3 (category TSDF/Authorized Recyclers 8 kg/day
B3020) Empty Corrugated ‘
Cartons
9 Schedule 1 (category 6.3) TSDF 20 kg/Month
Melting Furnace Ash
10 Schedule 1 (category 15.2) TSDF/Authorized Recyclers 5 kg/month
Asbestos Gloves/Cloth
11 Schedule 1 (category 3.3) Fuel | TSDF/Authorized Recyclers 5 no./Month
Filter and Air Filter ‘ . ‘
12 Schedule 1 (category 12.6) TSDF 1000 kg/Month
_ | Polishing Dust
13 Schedule 1 (category 35. 3)ETP |TSDF 40 kg/day
Sludge
1. The authorization shall be valid for a period of 16/07/2024 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .
A General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Protectlon Act,
1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is perm1tted through this authorization .

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his-authorisation .

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

It is the duty of the authorised person to take prior permission ot the State Pollution Control

Board to close down the facility . W
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8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other Wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be madcras léid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time .

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year .

B  Specific Conditions of Authorization

1-The Authorization issued Vlde letter no. F72473/C- 7/Haz Auth./68/2016 dated 18-01-2016 1s
hereby revoked.
2- Unit shall ensure compliance of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. '
3- Unit shall comply with the provisions of Rule 19 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.
4- Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form-IV.
5- Unit shall comply with the dlrectlons issued by Hon'ble National Green Tribunal in O.A. No.
220/2019 Adil Ansari vs. M/s C.L. Gupta Export Ltd.

( Authorized Signatory )

"UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bijnore for information and
~ necessary action .

CEO/EE, 1/C Circle
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. ; ;,,_.(lncludmg Phone No. amemali)

FORM-10.

" Copy, for SF‘CB

[Seerule 10-(1)]

' t Dccupiers Name & Mailing Address
o (;qcludlng Phone No. and email)

MANIFEST FDR HAZARDOUS AND OTHER WAS'TE S No.a 3277

_f2- Senﬂefsikuﬁ\brization No.

+
AT -n(

3 Manifest Docurren’t No.

Transporter's Name & Address

' {'f’m //«,«Ha cmmf

Type of Vehlcle

Transportef 5 Regrstratxon

‘Vehicte Registration No.

wmlwiol o

" Receiver's Name & Mailing Address
.'(i_ri_clud:in@ Prone No and email)

1wy BHARATOIL GOMPANY Qy REG

E-18, Site-fv; Sahibabad tndustrisl Area, k 4 2l
Ghaziabad, UP-201010 Tel.:  0120-4167924,
" el sa!n@bharatml com :

Mauza Mukimpur, Roorkee-Lakshar Road,
' Roorkee - 247664 UK Tal. :08874207654
. e-mazl sates@bharatm! com

") BHARAT OIL T WASTE MANAGEWENT LTD. | {

T OIL & WASTE MANAGEMENT LTD
--Plo! #8672, Sikandra Road, NH-2, Kuinbhi Village,
_ Tehsil Akbarpur, Kanpur Dehat, UP Tel 1051 2-2255298
" evmrigil:sales@bhsrateil. com

' 9 Raceivei's Authorization No.

I} 1QWPPCWGimabadMPPCBROJ!MMI‘GH&Z!RBAUFZG!S‘M!d upte: uafom.

) UEPPCBJHOICon B 84/2018/548 Valid upto: 31!03!2023

B MPFCB!meDeha:(UPPuBRO}IH\N!#KAHPLRDEHAT&MWahdumzmwi |

1 0 Waste Descnpnon (5‘“}9}7 em'é L’)@/ ch

QMAW/QHA;} E

1 Tom Qu;ntny »
N‘o. ‘of Ciontainers

/ééf!r/,;ggw 7

112 Physlcal Form

Mmieseua;sludgmr,;‘,slummqmdj —

13 Special Handiing: instructions & Additienal
inform_apon

Da ot thraw Drums from fruck. In case. of isakage:
ssapage, Lse Washing soap at point of leaktostopits
Ieakage .

14 SENDER'S CERTIFICATE

| Horaby dactare thit the. cmtents o’ 1he cmsbnment avefully admcurately |
described abiove:by proper shippirig ame-aug are categorised packed, marked, .

Typed Name & Stamp Signature” and Iebeled, and are in al respecis in-proper condisonfor raistor by tuﬁd :
. : : acooruﬁngtoapplncaoienaiunalgovemmmzregulaums
: “Month | .Day - ) Year
i - A 2N
118 TransporterAcknowledgement of Receapt of Waste Morth | Day | Year - | :
TypedName&Stamp. Signature : ' l'o l o 'g e |\ f'i .

o v g L4

other Nas J

 Morith " Day Year -

) aw‘hecelpt of Hazardous and |

21 %e

NEY

o
3
.

AP
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LF-SC-04

"';—sfe{sna CI:ST&TDT gar %’éﬁa&m Qzﬁ@ré’enm
ff%‘TSEARCH TESTING AND CALIBRATION LABORATORY
[NABLACCREDITED LABORATORY as per ISO IEC: 17025 20057 \\i{
RTc (A DIVISIOI’I of Metal Handlcrafts Serwce Centre)
AR TRBR B FrermomedT

O AT ‘
MBORATORY ' Under Control of Mmtstry of Textiles Gowt. of India, New Delhl)

Peetai Nagn Rampur Road, Moradabad - 244001 (U. P)INDIA

Cadiy )
‘“handicrafts
2 ERT

© .= continuing tracition -

@ 91-591 6532354 A  Eimail: rclindi _
Teiefax 91 591_2430131 - Website: wwwhandxcraﬂsmcm!mhsdmhschlm — rmail . rtclindia@gmail.com

rtct_mhsc@consuttant.com
TEST REPORT

- L ~Date of TR : 22:07.201¢
" TR REF. No -.':-.RTCL-29081!2019 20IQ2D 192007001012 © Date of Test Start : 18.07.201¢
. C ‘ustomer Ref. TC688318000001529F .. - Dateof Test End :2007.2019 ‘
VLENe, | NIl DATED 17072019 - - . - - Pagelof :3
Customer Name - . IMISCL. GUPTA EXPORT LTD.. .
Address - © . VILL- JIWAL DELHI ROAD,
. e DIST. AMROHA
Yol No.. co LT 18057961529
(ontact Person e I MR, PARTUSH

Sample Informatmn;

= Samf}le Descrlptgon ‘v _ :_ETP'UNTREATED'WAT,E.R. . OrderNo A NA. =

_# Qty. Submitted .~ :01ONE)NO.(5LTRS) -~ S L

_ o A L - .B'uying.ﬂb'use o N.A.
* Date of Réceipt® =~ L 47072019 . A
| e o TR Country of -
¥ Celour L : LIGHT YELLOWISH- - .~ . [Destination " o N.A,

'*Réf;No. . :.IIII_L_-_- S ,CountryOrIgin' o - INDIA

“ Style No IArtlcle\Io o . o ." - .SKU'No.flte'm No, © . e

. " * hpe of Test Requlred - T WATER PARAMETERS EXCEPT BL TEST
e : U AS SPECIFIED BY CUSTOMER
* l)evlatl_on _1f any from .
- ' the standard including”
: e;llvird'nm'em-'al condition’ ..’ INA:

‘Sample from- : (RM ! in process / Finished Product) : - N.A.

- Contd..2

027539

Y0 3::(} PR

e Ly

%o Iﬁf-’ W?bv Rawrd-a K\mar
W/General Manager o
Aot=oT@otlo/MHS.C.

S Lo o (aoﬁo)/Moradabad (U P) . , : |

N el sy c-«wu‘ S 24405 . . T o 75




E)

IRREF No | .RTCL 29081/2019 - 20/@20-192007001012

| RE%ULT N

1 Sample / Ttem No. -

Cow

S momony

nﬂ'!u#tlon 8h PO\

N "I y pe of Test Conducted

- Céreh
mha{ndlcrafts

Cewaldrey

. = contmurng tradltlon

" Page 2 of 3 -
Date of TR : 22.07. zow :

‘Water Parameters Except BL Test.

o ..Ty.pg_of Test Cdnductet_i

1 Ref to Test methodlr Standard

* Test Results

TOTAL DISSOLVEI) SOLIDS .

P
" COLOUR
 ODOUR - '

TURBIDITY

IS

is ':,'30;25- (4):06

IS

3025 (11) 02’

15 :3025 (5):06
3025 (10):06 -

© 6,50
Light Yellowish.

- Objectionable

- <SONTU,

, L (TDS) | - _-I.S 3025 (15):09 o Lilppt

ETP UNTREATED _ . 4 .CHLORIQL 5 N IS :,_3025_ (32)‘:0?--' ' 2481 mg /. .
TWATER - TOTAL HARDNESS 18:3025(21):06 zaﬁzmg“,

~ CYANDE(CN) IS : 3025 (26): 86 <0.01mg/L

_MANGANESE'(M’:A) _-

. T.SS..

o ’LEAD. (Pi})' |

‘ls

- 185 3025(17):99
APHA 22" ED12/ .
ASTM D:1976:12 [ICPOES]

CADMIUM(Cd) o __-do- <0.003 mg /L.~
) lRON(Fe) L -do- . 42mgil .
_ NICKEL(Nu) Cide- 0.2 mg 1.

o ido-

18.0 mg /L.
. <0.02 mg /L.

[~ 1omgi

| 027839

‘ COPPER(Cu) do- 008 mg /L.
CH.ROMIUM(C'r) dos " 0.07mgn. |
e (Zn) i do- Omgn |
Ccmt(i..:él

o '(faa W/Dr; Ra(nn’lra Kumar
: ,W/Generai Mmager :
. TWotdoltieflo MR S.C. -
R\ (\,ono)/Mcradabad (U P}
' :;*::‘/244”:'




ch
- LAsoRaroRY

C‘ammuauon sheet

m‘xfﬁ’r
handlcrafts

AT

cont_inuing_ ,tl‘a.d,ition.

lh.dlan -

T P T - Page3of:3.
TRREF.No. . - :RTCL-20081/2019 -20/Q2D-192007001012 . - "Dateof TR :22.07 201

. CQNCLUSION / REMARKS : Except P Colour, Odour. Taste & Turbldity all lmuts are in mg /..
SIERIN e mg /L. = miligram per litre, < = Less than :

1 mg/kg =1ppm (PART PFR MILLION)— 0.0001%

Note :

2 Thm rcpon is nol to be neproduced w. holl) orin part and can not be used asap
- By sdcnce in. thc Court of‘ Law & shnuld not. be uscd ll'l a.ny Ad\ emamg Mcdla R

W 1thout prlor pemnsston of the C entre in wmng

' SAMPLE NOT DRAWN BY RTCL. -

. - Authorised Signatoty ' ! s
: ' - (Dr. 'R‘K SHA MA)

glo -{T‘q.—; ﬁﬁ!i/ ar
N : o HENE /Genera ana"?afi]@‘éwﬁ
END OF REPORT | . moqaoqaoan%OSM

T (30 lmﬁ@a@mw&a

244001 / 244001

, Facnltles avatlable at R T c. L _ | _ A
' *1 e.stmg Lead & Cadm;um Leac’mng Total Laoquer Quahl,r Test ( SaItSpray Humidny, Pin Hoie Adhesmn etc) Metalllc & Nun Metallc Coalung

s Ihlckness (Stlver Comer Nlckel Zlnc & Chrome etc and Pamt F’owdor & Lacquer) Metal & Metal Alioys Compcsmon Brap: Test & Burstmq Tesl
" *Any Other problem in the Tield of Melal Flnlsmng Castmg & Forming. Water & Waste Water Testmg o
- 'Lonsngnment Inspec{mn Expert 0p|n|on & Handlcraﬂs Praduct Tes! as pef Euyer Protocol, -

SRS— - e, : .
(UnderControI of Development Commlss:oner (Hand:crafts) M:mstry of Textiles Ocvt oflndla New Deilhi)

: 027539
e . # NABL ACCRI‘DITIJD LABORATORY #
Llsted with: ASTM Internatlonal Dlrectory of Testmg Labs

Pls refer the webs:te www nab!-md:a orq fo view our. scope of Accred:ted Tests




' o el ' LE-SC-04
SBUS é’erc‘r ga’i@rc?ma'r
2 E’-’SEARCH TFSTING AND CALIBRATION LABORATDRY
o ; [NABLACCRED TED LABORATORY as perlSOf IEC 17025~ 2005] :
ch A DMSlon of Metal Handlcrafts Servnce Centre) j
= MBORATORY

(Under Controk of Mmlstry of Textites Gout, of Indla New Delhlj :
Eeetal Nagrl Rampur Road Moradabad 24400° (U P.;INDIA

C el

& ‘“handmrafts
BEIRSY

- contlnumg lrddrtlo

@ :ot-591-6532354 . - o " '
T?|efa!‘g1 591-2460131 .- Webslta wwwhandlcraftsnu:mfmhsdmhscntm - - E-mail : riclindia@gmail.com

rtcl_mhsc@consultant.com
TEST REPORT
 'Dateof TR :2207.2019

- FRREF.No. & - :.,RTcL-zsostms zorozn 192007001013 © " Date ofTest Start : 18.07.201¢
. ULRNo, -  :TCBEB318000001630F ... ° "~ . .. = Date of Test End : 20.07.201¢
. CustomerRef. . :NIL DATED :17.072019 = "7 . . Pagelof :3

* Customer 1 Name . ..  :MISCLGUPTA EXPORT LTD. - '
CUAddress - o e ¢ VILL- JIWAI, DELHI ROAD,

G 'DIST. AMROHA
TelNo. . .8q57961529

. CovtactPerson: : MR.PART_USH / ’/J ng)

" Sample lhfprmaﬁon' ‘

% Sample Descripﬁon ot ETP.T‘REZATEDWATER S Ofdel’ No. = @ = NA_

P S o N A ’.Buyer'.Néime'-_' o NAL

. *Qty, Submitted . .-~ ¢ 01(ONE) NO. (5LTRS.) B D :
T LR SRR [Buying House . :  NA.

*Pate of Receipt = --17'07.201.9- : 1 :

Lo L L e S ,_Countryef .

o ""'Cloloui'_' T COLOURLESS " |Destination - - ‘NA.

""“Ref NO P .NIL o o Coimtl.’XOi'i'g'in - INDIA

*smeN !ArticleNo SN o ;};7-;_,;'.;--'-,-_ Coe ;_- : SKUNo fItem No e

* Type of T.est Required L WATER PARAMETERS EXCEPT BL TEST
S AS SPECIFIED BYCUSTOMER
.+ Deviation if any from .
" the standard including . B
. envirommental condition - INA.

e ._'Sa_‘m'p].e from ',:"(RM fin p_roceés I Fiﬁis_ﬂed ﬁroduct): -N.A.

. ontd..2

%o '{ﬁ‘ﬁi ’HWT/D'J. -J}{‘n"f'? K“mar
: ":WW/Gewera!hamgcr E
. S . QHooTEeto/MHSC.
- S " . o R (AL (Ecno) Moradubad (U.P)
I o B R 244001, Len i




M?ORAWRY

Ccmmuatson S‘ieet

FRREF.No.. -

- RESULT

: RTCL- 20081 / 2019 + 20 / Q20- 192007001013

. ;_Ty-]ie_-@f Test C()_lid.l_l.cfe-dv ' -

_ CT{T‘ﬁ?i /
'_'.5f_ghand|crafts |

Paue20f 3 _
Date of‘[R 22.07 201«

Water Pai‘émeters Except BL Teét.

= continuing tradition

| Samiple / Item No.: |

“Type of Test Condueted

Ref t‘a Test mcthod / Standald '

Test Resulis

: ETP TREATED
WATER

p
" COLOUR . .
" ODOUR "~

TUR"BID‘I"l‘Y o

| TOTAL DISSOLVED S0L. IDS. -'

(T.DS)
. CHLORIDE

TOTAL HARDNESG '
.. CYANIDE(CN)
CTSS.

. LEAD @by
. cabmivm(cd)
- IRON (Fe)

NICKEL (Ni)

" MANGANESE (Mh)

‘COPPER (Ci)

' CHROMIUM(Cr) ~

- ZINC @)

- 18:3025 S (11):02
IS 302% (@): 06
118 +:3025 (5):06
IS 3025 (10):06
C 183025 (15):00
o IS:3025(32):09
- 1S:302521):06
181 3025 (26):86
18 3025 (17):99
“APHA 22" ED12/

AbTMD 1976:12 [ICPOES}
C -do-

j:_-dO.,-

| d?_'
. do

. -:_'do'._

fidQQ

- do -

6.90".

Colonries:

" Unobjectionable

- <SONTU

700.0 mg/1.
1351 mg /1,
1402 mg /.
<0. 01 mg /1.

15.0 mg /1.
<0.02 mg /1.

<0.803 mg /1.

. 0.09 mg /L.

- 0.07 mg /1.

. 0.06 mg .
0...(}'5 g /1.
- 0,05 mg /1.

0.65 mg /1.

027540

| 5%‘)

’K}‘f?l

_ -.310 ‘(ﬁ?v’*’ gpE/or. éu\hrﬁra Kumar
‘ 'W/Cenera’h‘!auager o
- T oToHoHe /M H S.C ‘
- AR (\acﬁo)/Moradabad (u. Py’
23001 /050 :

Contd..3

3
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- -MBORJTORY

RTC

Cﬁri—ﬁﬁz
handlcrafts
e CawalRrey

= continuing tradmon

- Cenhnuaaon Smet

T e B : - T e P_agé'Bof:B: .
FRREF, N¢. '~ i RTCL- 29081 /2019 - 20/ Q2D- 192007001013 - -~ Dateof TR : 2.0 20%¢

L LONCLUSION / REMARKS - Exeept P" Co!our Odour, Taste & Tlll'bldlty all limits are in /I
T e . mg/L= mnhgram per litre, < = Liess than _
i | mg/kg 1 ppm (PART PER MILLI()N)" 0. 0001%

Note"’_ : o
L Thc fest results relale onIJ 10 the Item(s) tcsted & we do not au.ept any Legal Lnbth.\.
o z Thm mport is not 10 be regroduced w holly or in part md can not. bc used as an
Eudence in the. (,Ourt of Law & shuuld nol be used in am Ad\fertlsmg ‘\/[edla '

mthout prmr pmmsszon of the (..L ntre inwr mng

 SAMPLE NOT DRAWN BY RTCL -

> Authbris-ed Siénato_r_‘y' -

(Dr. R $H \M)’ )

- L E s ﬁﬁfﬁ%ﬁvm&m
' ——— RETI% /General Manager
END OF REPORT WoTdotgotto I HRlc 2460864

| JERE Gvouomm@gmm Pdm

‘ 244001 / 244001

Facahties avaulable at R. T C.L.: L I _ .

!ectlng -Lead & Cadrnlum Leachmg Tctal Lacquer Quahty Test ( Salt Spra),r Hum:dlt) Pln Hoiﬂ Adhesion etc 3 Metalhc & Non Metalrc Cc aiing

uhlckness (lever Copper N|cka| ch 8 Chrome etc. and Parnt Pcwder & Lacquer) Metal &' Métal A!loys Compcsmon Dmp Test & Burslrn g Test
- 'Any Other problem in he field of Metal Flmshnng ..astmg & F ormmg Water & Waste Waier Tesnng : '

G '. "‘- *Cons:gnment Inspectmn Expert Opln:on & Hand:craﬂs Froducl Test as per Buyer Protocol

-?.SRs-.- LT e ‘ | o

) (Under Controi of Development Commzssmner (handlcrafts) Mrnlstry of Textlles Govt of Indla New Delh:)

027540 N '

# NABL ACCREDITED LABORATORY #
L:sted with ASTM Internatlonal Di rectory of Test!ng Labs

Pls refer the websnte Ww. nabl-md:a org to wew our scope ofAcc!edtted Tests

! .
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RN '« . . LF-5C-04

gt v,;t«-?fan'&r trsi&m ga' BEISRE L PTLUET

"Rt:.SEARCH TESTING AND CALIBRATION LABORATORY

p | NABLACCREDITED.LABORATORY as per 180/ IEC: 17025-2008] \\

- ch i (A DIVISIOH of Metal Hand#crafts Service Centre) -
O BATA AR WRPIR B Aot

' LABOMTORY Under Control of Ministry of Textiles Govt. of India, New Dalhi)

, Peeial Nacn Rampur Road Moradabad 244001 (U. P)INDIA
| @ 31- 591- 6532354 -

. Telefax - 91-591 2460131 . " Wetst: WW-hand'craﬂs-.mG-mfmhscfmhsc-.mm

BT
= rortlrulng lradr an

E mail.: rtclmdra@gmall com

“’handm'rafts

_ rtclgnhsc@consulta nt.com

TEST REPORT |
Date of TR : 22 07. 2019

| IRREP No _-:RTCL-29081f2019 zoruzn 192007001015 - Date of Test Start : 18.07.201¢
. ULRNo.” -* '~ : TC668318000001832F .. .. = Date of Tést End : 20.07.201¢

L (_,ustomerRef. ““NIL - DATED :47.072018° 0 T - Pagelof :3 -

Customer Name -~ : WIS C.L. GUPTA EXPORT LTD! ”
Address . IVILL-JWAJ, DELHI ROAD, .
S T DIST.AMROHA:

S Tel Noo . : 8057961529

" ContactPerson. - - - - :MR.PARTUSH

o —éﬁmple'lﬁformaﬁoﬁ

* Sample Description. - :STP‘TREATED WATER " [Order No.. » T TRA
Lo L R |Buyer Name .. : ‘N.A
©. % Qty. Submitted , . : 01(ONE)N®. (5 LTRS) b ST |
R s -. |Buying House N.A.
* Date of Receipt - -~ .- 117072019 - I :
“Colour. .~ '~ ' - :COLOURLESS . . |Destingtion . - : NA.

FReRNos oo |Country Origin ~ ;" INDiA

*StyleNo./ Article No. . - BRI SKUNo/Item No. & i

o Type of .Tesf'Required : WATER PARAMETERS EXCEPT BL TEST
e AS SPECIFIED BY CUSTOMER
* Deviationif any from -~ _

- thestandard including ~ ° R

. environmental condition.. ... . INA

" Sample from ©(RM/In process  Finished Product) : - N.A

o asar

o @‘v‘:: ”'fn'(/Ur Ravmd a Kumar -’
7%’516&@61 Ma nat,er
o '@oﬁowcﬁﬁ'o/rv‘ HSC.
e (Soao)/Maradabad (UP)
244001 / 244001

O RFS 2N

AnpAust -V,

81



. mommv

s Cnrttln..auon S!wet

. FRREF.No.

wour

© t RTCL- 29081 / 2019 - 20 / Q2D- 192007001015

: Type of Test Conducted :

Shandicrafts
gl

[

= contihuing’-tradition~'- .

" Pagedof :3
_ Date of TR

: 2207 2018

- Watgr Péraméi:’,ers Except' BL Test.

| Sample’ Item No. '}

. Typé of Test Conducted

* Ref. to Test method / Standard -

Test Results X

' WATER -

" STPTREATED |

-~ COLOUR
" ODOUR .

TLRBIDITY Lo

' TOTAL DISSOLVF.D SOI IDS

- (I.DS)
' 'CHLOR]DE
TOTAL HARDNESS o
. CYANIDE (CN)
. "~ T.SS.

" LEAD (Pb) -

. CADMIUM(C)

* " IRON (Fe)

NICKEL (N). .-

o .M‘ANGANES:E (Mn)
COPPER (©n).

CHROM]UM (Cr) e

-' _erC (Zn) R

1S : 3025 (11):02
IS :‘3.02:{ @):06
1S : 30255):06
B
| ISE3025.015):09
| IS:3005(32):09 .
1S 13025 (21):06.
IS 13025 (26):86
| IS:3025(17):99
"APHA 22" ED12/

ASTM D:1976:12 ICPOES]
L de-

-,*d@"

“do-
.:;dq-
_ do-

~do-

3025 (10):06 R

o701

Colourless

Unobjection:iible

<SONTL

| 23500 mgit.

942 mg /1. » |
. 1015 mg . )

<0.01 mg A,

12.0 mg /1,

<0.02 mg /1. :

<0003 mg .1,
o b.ev'nig:/:l; R
E '6.06 me /1.
| .05 mgn

'004mgf1

0.4 mg /L

035mg N,

!

027542\my }

)’

| " Contd,
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- MWRATORY

Jchi: ma!'w Shenr )

o Cmrﬁ’n
handlcrafts

gQ R¥rey

T contlnumg tradition-

+

. TR REF. No." "/ . I RTCL-29081/2019-20/ Q2D- 192007001015 . o Date of TR : 2207 2016

; : (ZONCLUSION IREMARKS o Except pH Colour, Odour, T aste & Turbldlty all llmlts are in mg /L.
R T mg /L = mlllgram per litre, <= Less than

.1 mg/kg 1 ppm (PART PER MILLION)= 0.0001 %

Note B L | |
_ L Ihe lebt 1esu1ts relate on]v 10 'the Item(a) iested & we do ncI aceept any [ .ogal Llflblllllt:\ |
. : 2 Thls report is not 1o be repmduced wi hoil) orin part and can not be used s an -

E\ Ldmw in the Court of Law & should not be u;ed m am Ad\.cmsmg Media .

' mthout pnor permlsslon of the Ce.nrre in wrmnz o

" SAMPLE NOT DRAWN BY RTCL

Authorised Sigiatory

3o ‘(ﬁH mmmWHKﬂMl{

e e——— S /Gene ge
ENDOFREPORT| oo mﬁo}ﬂ iﬁi hacu864
o JWREAR (Iodo) Moratia@ehtidifgom

234001 /244001
Facllltles avallable 2R T C.L.: B '

"1 estmg Lead & Cadmium Leachmg Tctal Lacquer Quallty Test { Salt Spray Hum|d1ty P|n Hale, Adhesxon etc) Metalhc:& Non - Metahc Coahng

B Thnc(ness (Sllver Copper N:ckel zZing & Chrome ntc and Pamt F‘cnwder & Lacquer) Metal LY Metal Alloys Com:)osmon Drop Tes & Burslmg Test
. % "Any Other problem in the fleid of Melal leshmg Castmg &Fo mmg Watet &Waste Waler Tesllng

o Ege onmgnment Inspect:on Expen Oplmon & Handlcraﬂs Frudul:t Test as per Buyer Protocol

v'SR_;S- e L -

' IUnder Control of Development Commlssmner (Hand:crafts) Mlnrstry of Textnles Govt of India, New De” )
L 027542 | }%V e

o ;_‘ # NABL ACCREDITED LABORATORY #
SRUTIE T Lnsted wtth ASTM Intemat:onal Dlrectory of Testmg Labs

s Pls refer the webs:te www nabl-md:a orq fo. wew our scope ofAccred:ted Tests. /\AVAJ;/ ;

83



| | R LF- SC-04
ﬁ“g%fana q@r&m ga a‘%@‘i’@&m gaﬁar .

: 'RESEARCH TESTING AND CALIBRAT!ON LABORATORY_

o [ NABLACCREDiTED LABORATORY as per ISO' IEC 17025 2005 ]
) ch (A Dw:suan of Metal Handlcrafts Serwce Centre)
' M80RATORY - (Under Control’of Ministry of Texnles Govt of Indla New Delhl) “

* Peetal Nagri, Rampur Road Moradabad 244001 (. P)INDIA

@ 91-591-6532354,,

dlan
'_']—“D
9-
O
-~
m
e o]
o

2 n:r—[t% T
-= conlinaing lradvtlun

Telefax o 591 2460131 Webslte' wwwhand:craftsmc mimhsc!mhsc hm— .. B-mail : rtclindia@gmail.com

rtcl mhsc@consultant com

TEST REPORT

" Date of TR : 22.07.2019

L '1RRE1‘ No. ':_ :__.RTCL- 290814 / 2019-- 20/@2:) 192uu7oo1o14 " Date of Test Start 1 18.07.201¢
. Customer Ref TC668318000001531F e T - .. Date of Test End : 20.07.201¢

- j:[]RNo U: NiL . DATED
-, Customer Name IR
:-*kd(lress

"1"e1;'-No._“ L
. Contact Person

:-170?2019 L e . Pagelof :3
: W/S C.L. GUPTA-EXPORT LTD. P
: VILL- JIWAI, DELHI ROAD :

- DIST. AMROHA

: 8057961520 -

: MR. PARTUSH *

" Sample .-Iﬁfqrmation -

" * Sample Description © -

QWSUbn’ntted o o
- f:l':Ds;té of Recexpt
Lol "
. ..:A."*‘ Ref No . |
o Stvle No./ Artlcle No
1Vpe ofTest Reqmred :-A_:';_ "
* Denatlon 1f any from o
* the standard mcludmg

. environmental co_nd_xtmn

o Sah_iplé from

027541 '

mMATLCAY B

{ STP UNTREATEDWATER  [Order No. - NA |

:ﬂ(ONE) .N._o.-(s LfRs.) o .
:_j7,§7,,g§1§j' S
LIGHTMILKY - ".Destina-tilon o N.A.
NIL " s R CountryOrlgm o INDIA
o T SKU No/ltem No. 1 e

- WATER PARAMETERS EXCEPT BL TEST,
_AS SPECIFIED.BY.CUSTOMER

i - -@:rl o D \.a?\,_f'?‘ﬁ ' :
- Ele ﬁw"f avifdraKumar W
* HEm 'W/Genera!Manager S S .

Buyer Name =~ : N.A
Eu&ing Holuse_' R N.A.

' -Countty’ of

NA

:."(RM I \n'process 'Finiéhed'Pkoduct) - NA

ContdJyor,

In

moqaomo:ﬂoxm HS.C.

': -gzmiﬁz (‘ronouMoradabad (UP)

C 234001 /244004 L - 84



: ch

LABORATORY

fen*m khcm “Heet

“TR'REF. No.. "'_"'i'RTCL-29081!2019 20!()20 192007001014  : | Dateof TR:207201¢

. RESULT

Cw‘m
handlcrafts
';-U'gﬁﬁw

Page2of: 3

Ce— contlnumg tradition

Typ:e_‘of Test Co__nd‘ucted' Water Parameters Except BL Test.

" Test Resulis.

. WATER

" | ‘Sample / Trem No..

1 TO l‘AL D{SSOLVED son IDS

STP UNTREATED- |

MANGANESE(Mn) e -do-

_"Type.of Test Conducted ‘ 'R'ell‘.v to Test method / Standard.
PM | 1sa3ms a0
CUCOLOUR . | - 18:3025(4)06
CODOUR | IS:3025(5)06
'_ TURBIDI]Y - IS : 3025¢10):06
“@nsy . 183025 (1509
CHLORIDE ~ ~ | . .* IS:3025(32):09 .
TOTALHARDNESb' SIS 13025 (21):06
CYANIDE(CNy~ | .. IS:3025(26):86
o TsSs o ] ALIS:3023(17) 99
 Leapw | APHAZ ED12/
TR ASTMD 1976:12 [ICPOES] .
S cADMIUM(Cd)- - . |- ,._do- :
| lkoN(Fé) . edo-

NICKEL(N]) e -..'-,d'o -

- ~COPPER(Cu) Sl e
CHROMIUM(Lr) o . i-do-

8 szc (Zn)

5.94

" Light Milky

. Objectionable

<50 NTU

412.0 mg/kg

108.2 mg /.
1153 mg /).

<001 mg /1.

15.0 mg /1.
<0.02 mg /1.

- <0.003 mg /L

0.0 mg /L.

008 nig /L,

~00”’mg/l
"ommg .

0:06 mg /1,

E ‘ "0.59 mg}{l,

2o tﬁa" EFﬁ'(;/Df R;ﬁd’a Kumar
~W/General Mardger
: moqaowpzhwm HSC
(Gos'to)/Moradabad (U P)
'744001/244001 AR

TContd. 3
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UBORATONT

- Continuation Sheet

| C'Hﬁ““ﬂ
ha ndicrafts

"""" SRGIEE o)

e contmumg tradition

S O PR S |  Page3of:3.
- TRREF.No. ~  :RTCL-29081/2019 - 20/ Q2D- 192007001014 : - . ¢ Dateof TR :22.07 2018

- CONCLUSION / REMARKS - : Except'f’ CO‘O“B Odor, Ta“‘*&T“rb‘d'ty allimits are in pig L.
L : mg L = mlhgram per litre, <= Less than

K Lo 1 mg/kg 1 ppm (PART PER MILLION)—- 0. 0001% -

| Note : _ L |
. l Tht test 1esults rclatc only to the ltemis) te<ted & ue do not aLLept m\ Lega Llabllmes
2 Th:q rcport is not to be reproduued wkoll\ or.in part *amd can 0ot be used 4s an
. I:\1deuce in the Court of Law & :.hole ot be. uscd n am Admemsmg Media

mthout pnor pt:mnsmou 0 the Centre n wrm g

" SAMPLE NOT DRAWN BY RTCL -

. - o . .l:'-}‘.‘.
- : At

L

| -Aﬁt’horiSed-Signatdry_ _ -

‘ o (Dr RK. ’SHAR\!A)

R ‘ﬂofwmmmmm
TR “I?XWJ'-F/Gen !:}S g

END OF REPORT | m@owﬁo/i §§ Ya60864
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1 . [NABLACCREWED L“BORATORY as per 1501 IEC 17025 2005). y
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‘ .. E-mail: rtclmdla@gmallcom
Telefax : 91_591_2450131 ‘ Websrle. www.handzcrafts.mc.mfmhscfmhsc.htm o s rtcl mhsc@consultant com
. . Date ofTR 17.07.2019
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T8S. 1o 18: 3025 (17):99 - 160 mg/L
LEp @y APHA 22" ED12/ <0mgl
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MAN(..AT\ESEtMn)" S sde- L oosmgn
COPPER(Cu) S e ol 00smgL
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zmc*(z;.) I T O (RN 2T, 9

b P t : ’ - R T I
i ’ R o BT B RN '
027495;}*_}5;},, B . i\}&l“‘ ;
' gwgz;w;;ﬂcr*e.a! ‘4"1‘“‘8{
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‘:’]‘?E?-ﬁ.?‘ {\anO) *f‘abad (U P‘
2440014 /24"*’\1 :
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Annexure X

Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 220/2019

(With Report dated 03.12.2019)

Adil Ansari Applicant(s)
Versus

M/s. C. L. Gupta Exports Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 04.12.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Adil Ansari, applicant in person
For Respondent(s): Mr. Daleep Dhyani, Advocate for UPPCB
Mr. Priyadarshi Gopal, Advocate for R-1

ORDER
Remedial action against the illegal discharge of hazardous waste into
the river Ramganga and illegal drawal of ground water by M/s C.L.
Gupta Export Ltd., Amroha, U.P., is the grievance in this application.
Vide order dated 08.03.2019, a joint action taken report was sought

from CPCB and the State PCB.

The matter was considered on 29.08.2109 in the light of the report
dated 07.05.2019 filed by the Uttar Pradesh State Pollution Control
Board showing that the unit was violating Hazardous Waste
Management Rules, 2016 by storing hazardous waste like empty
containers of paint, lacquer, electroplating chemicals, oil soaked
cotton rags, used oils etc. It was further found that industry was
involved in the expansion /modification of premises and Thermo-coal
manufacturing unit was found operational without having consent to

establish/ operate. The effluent analysis report of wood division and
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3.

metal division were not as per parameters. The unit was directed to
pay Rs. 10 lacs as environmental compensation and not to operate

expansion/ modification component without CTE and CTO.

The Tribunal observed:-

5. The UP State PCB has also filed a report on 16.07.2019 to the
effect that authorization has been applied for disposal of
hazardous waste like empty containers of paint, lacquer,
electroplating chemicals, oil soaked cotton rags used oils etc.
Thermo coal manufacturing unit has filed an application for
consent. The unit has set up a blower. Treatment equipments
have been installed to deal with pickling phosphate and
electroplating activities. Sample was found to be compliant from
wooden and glass division also. Illegal borewells have been
closed. Sewage disposal is taking place.

6. In view of the joint Committee report filed on 07.05.2019, a
further updated status needs to be submitted by a joint
Committee of CPCB, UP State PCB and CGWA. The joint
Committee may also make an assessment of the compensation
to be recovered for the damage caused which should cover the
entire period of damage and should be deterrent having regard
to financial capacity of the unit and the nature of violations. The
nodal agency will be the State PCB for coordination and
compliance. The report may be furnished within two months by
e-mail at judicial-ngt@gov.in.”

Accordingly the Joint Committee has filed a report on 03.12.2019.
With reference to the recommendations in the last joint inspection
report, the status has been indicated as follows:-

" 9.0 Compliance Status of the Recommendations provided in the last

Joint committee inspection report
Table 14 Compliance status of the recommendations provided in the last Joint
committee inspection report

Sr. | Recommendation in the last | Remarks Compliance
No. | Joint committee Inspection Status
report (Complying/non-
complying/
partial
complying)
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Total domestic wastewater
generated
industry/colony is about 175
KLD. The industry has

STPs and rest sewage passes
through septic tank. The
Industry must installed STP
for remaining capacity of 55
KLD.

fromnew STP of

installed 120 KLD capacity offtreatment

The unit has constructed

120 KLD
capacity at the
residential  colony for
of sewage

generating from the
residential  colony and
started its operation

from 14th June, 2019.

connected with Kacha pond
are to be dismantled or
sealed and no water or
wastewater  from the
premises reach the pond at
any time outside the
premises.

It should be ensured by the A Leackage was

industry that drain/outlets, |observed from  the

carrying industrial/domestic |periferrial wall of
wastewater  which are | residential colony's STP,

which was going into the
Kachha Pond, which is
located behind the unit.

The unit has  not
dismantled open drain,
which s carrying
domestic wastewater at
the residential colony
behind the installed STP.

Complying

Non-complying

CGWA only 02 bore wells are
allowed for abstraction of

As per the permission from At the time of inspection

remaining 04 borewells
were found just covered

Non-complying

groundwater. The remaining with the help of red cloth
04 bore wells installed in |and all the  other
premises should be | connections were
dismantled immediately. observed along with the
borewells.

The industry must be strictlyA Leackage was
followed ZLD process. observed from  the
iperiferrial wall of

residential colony's STP,
which was going into the
Kachha Pond,which is
located behind the unit.
Industrial  effluent was
being mixed with the
domestic effluent and
was being used in
gardening, which is not
acceptable to establish
ZLD.

Non-complying

At the time of inspection, it
was found that industry is
involved in the
expansion/ modification in
premises hence industry
must be obtained CTE from
UPPCB before
expansion/ modification,

The unit has obtained
CTO under section 21/22
of the Air (Prevention &
Control of Pollution) Act,

1981  from UPPCB for

Thermocoal Block

manufacturingplant dated

27.09.2019, which is

valid upto 31.12.2019

Complying
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The industry has obtained
the authorization for disposal
of Hazardous waste ETP
sludge only. At the time of
inspection, it was found that

other  type of hazardous
waste also stored in the
[premises like empty
containers of paint, lacquer,

electroplating chemicals, oil-
soaked cotton rags, used oils
etc. The industry must be
obtained authorization for all
types Hazardous waste
generated from the factory
and it should be ensured to
dispose of through
authorized TSDF only.

The industry has
obtained the
authorization (No. 8531,
issued dated

16.07.2019) for disposal

of hazardous waste like

empty containers,
cotton waste, used cloth
mask, rubber gloves, old
batteries, booth sludge,

oily rags, used oil,
empty corrugated
cartons, melting furnace

ash, asbestos

gloves/cloth, filter and
air filter, polishing dust
and  ETP sludge from

UPPCB, which isvalid
upto 16.07.2024.
|Authorization  No. 8531

is placed at Annexure-7.

Complying

The industry should install an
electromagnetic  flow meter
on all the water supply
system as well as inlet and
outlets of the ETPs and STPs
and proper record/logbooks
should be maintained.

The unit has not
Installed electromagnetid
flow meter on all the water
supply system as well as
inlet and outlets of the
ETPs and STPs.
The unitis maintaining
logbook for flow meter
reading only and not for
daily sludge generation,
hence it can be
concluded that the unit
is partially maintaining
the record/logbooks.

Non-complying

Flow meters installed at the
outlet _ pipeline of the wood
case ETP and outlet of STPs

should be relocated to any
suitable outlet position
having easy access for

getting the flow details of
treated effluent.

The wunit has not yet

relocated the  flow
meters which are
installed at the outlet
pipeline  of the wood

case ETP and outlet of
STPs to other suitable
outlet position having
easy access for getting
the flow  details of
treated effluent.

Non-complying

The performance of wood
case division ETP is poor and
not meeting the general
effluent discharge norms for
inland surface water. The unit
must upgrade and augment
ETP to meet the standards.
The ETP treated wastewater
strictly should not be used for
irrigation/ horticulture
purposes till up-gradation of
ETP system.

|Analysis result of
samples collected from
ETP outlet of Wood

division showed BOD-43

mg/I against the General

Standard of 30 mg/I and

NH3-N-68 mg/I against

the General Standard of

50 mg/ I for discharge to
inland surface water,
which is non-complying
(refer Table 7).

Non-complying
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10. Cyanide value of metal and| Cyanide value of metal Complying
wood case division ETP is on and wood case division,
higher sight so,  unit should | ETP was observed BDL
operate and maintain CN |and 0.09 mg/1
(Cyanide) removal unit |respectively against the
Properly to meet the standard for discharge
standards. to Inland surface of 0.2
mg/1, which was within
the limit.
5. Conclusions on various issues are as follows:-

“10.0 Conclusion

10.1 Ground water withdrawal

1. The unit is not having valid NOC from CGWA for withdrawal of
groundwater,the NOC has been expired on 20.12.2018.

2. As per expired CGWA NOC, the unit was permitted to extract
330 KLD of ground water from 02 nos. of borewells only.
However, the unit has extracted 8.45 KLD of ground water
apart from 02 borewells (from borewell no, 6-refer Table-3)
from July-2019 to 15th Oct-2019, which is violation of CGWA
NOC. Hence, Environmental Compensation for illegal
extraction of ground water shall be calculated and levied on
the unit.

3. Analysis result of samples collected from Borewell No. 3 &
4 found complying with the permissible limit of drinking
water quality standard while, sample collected from
handpump (inside Masjid) showed Fe-1.94 mg/I against
0.3 mg/I and Mn-0.35 mg/I against 0.3 mg/I of the
permissible limit of drinking water quality standard.

10.2 ETP/STP Adequacy and Effluent Discharge Norms

1. The unit does not have valid consent to operate for separate
ETPs and STPs, which are provided at Wooden Artware mfg.
division, Glass Artware mfg. division, Metal Artware mfg.
division and Residential colony.

2. The unit has not provided adequate requisite biological
treatment facility at ETPs installed at Wooden Artware mfg.
division and Glass Artware mfg. division.

3. The unit has not installed Secondary/biological treatment
facility in any STPs installed in the unit.

4. During visit, no ETP sludge has been found at ETP areas of
Glass division, Wood division and Metal division, which
indicates that the unit is not operating the ETP continuously.

5. During visit, no STP sludge has been found at STP areas of
Glass division, Wood division and Residential Colony, which
indicates that the unit is not operating the STP continuously.

6. The unit is not maintaining logbook for ETP/STP for daily
dosing of chemicals in physico-chemical treatment, flow meter
reading at inlet and recycling point, daily sludge generation



from the ETPs/STPs at Glass division, Wood division and

Metal division.

Wood Division:

i.

ii.

iif.

The ETP at Wood division found non-complying w.r.t BOD and
NH3-N and the unit is not maintaining MLSS concentration in
the Aeration tank of ETP, hence it can be concluded that, the
unit do not have adequate ETP at wood division.

The unit is not operating and mainaining properly the
Secondary/ biological treatment facility in ETP and reduction
of BOD from 3240 mg/I (at inlet) to 43 mg/1I (at outlet) clearly
indicates dilution with fresh water addition at wood division.
No flow meter is provided at inlet and recycled pipeline of
ETP.

Glass Division:

i.

if.

iii.
iv.

Analysis result of samples collected from ETP outlet of Glass
division found non-complying w.r.t NO3-N, Cr, Fe, Ni, Se and
Zn for discharge to inland surface water.

The unit has not installed secondary treatment unit while as
per the analysis result of collected sample of ETP inlet, it is
having COD concen. of 754 mg/I, which practically not
possible without biological treatment, hence dilution or by-
pass can not be ruled out.

No flow meter is provided at inlet and recycled pipeline of ETP.

The unit is mixing grinding effluent of Glass division with the
domestic effluent and treating the same in STP provided for
Glass division and analysis result of samples collected from
STP outlet of Glass division found non-complying w.r.t pH-
3.08, TSS-230 mg/I and BOD-81 mg/I, hence it can be
concluded that mixing of grinding effluent with the domestic
effluent is leading to the non-compliance of the Glass
division's STP discharge norms as prescribed in the unit's
consent and the unit cannot be allowed to utilize the treated
domestic effluent for gardening purpose.

The characteristics of the STP effluent (pH-2.58, COD-475
mg/ 1) at inlet of STP establish the fact that the unit is treating
industrial effluent along with the domestic effluent in STP.

Metal Division:

i
ii.

iii.

No flow meter is provided at inlet and recycled pipeline of ETP.

Analysis result of samples collected from ETP outlet found
complying w.r.t stipulated norms for discharge to inland
surface water.

Analysis result of samples collected from outlet of STP found
noncomplying w.r.t BOD-104 mg/I and COD-267 mg/I
against effluent discharge standards to all mode of disposal.

10.3 Haz. Waste Management

i.

The unit do not have valid agreement with Transport Storage
and Disposal Facility (TSDF) for lifting, transportation,
treatment, storage and disposal of hazardous waste generated
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ii.

i,

iv.

Vi.

Vii.

at M/s C. L. Gupta Exports Ltd., Amroha, Uttar Pradesh. It was
expired on 31/03/2019.

The unit could not provided details of remaining categories of
hazardous waste except ETP sludge, Gloves/ masks and old
batteries sent to TSDF facility from year 2017 to 2019.

As stipulated under the Guidelines for storage of incinerable
hazardous wastes, the unit have not provided automatic
water sprinkling arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire extinguishers and
other necessary provisions in the storage area.

As prescribed in Form 8 of the HOWM Rules, 2016, the unit is
required to label the bags with requisite details, while there
was no labeling on bags stored with hazardous wastes as per
the Rule 17(1) of the HOWM Rules.

The unit has not mentioned the details of other haz. Waste
apart from ETP sludge, Gloves/ masks and Old battery in the
annual return of year 201718 and 2018-19. Also, annual
return before the year 2016-17 could not be provided by the
unit.

The unit is maintaining daily records of the hazardous waste
generated and disposed, however, such daily record is not as
per the Form 3 prescribed under Rule 20(1) of the HOWM
Rules, 2016.

The unit has not provided the process flow chart including
material balance for production of each of the products,
hence, the relationship between products manufactured and
quantity waste generated, which may be utilized in the
process or sent to the TSDF cannot be establish.

In view of the above violations w.r.t haz. Waste management,
Environmental Compensation has been calculated to be levied
on the unit.

11.0 Recommendations based on the above observations

11.1 Water Consumption of the unit & Analysis result of

1. The unit shall obtain NOC from CGWA for withdrawal of

ground water samples

groundwater, as

the CGWA NOC have already been expired on 20.12.2018.

2.

All the fresh water consumption points and treated effluent
recycling points should be metered and logbook shall be
maintained against each flow meter.

. All existing meters should be periodically calibrated and

records to be maintained.

. The unit shall engage expert institute to carry out detailed

Water Audit for detailed study of total water consumption and
recycling for reduction of the withdrawal of the ground water.

11.2 For Wooden Art ware mfg. Section

1. The unit shall modify/upgrade the ETP and shall operate

properly to comply
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with the norms stipulated in CTO.

2. The unit shall provide sampling point at approachable location
for collection of ETP outlet sample.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall install primary clarifier in the ETP provided at
Wood division and shall maintain MLSS concentration in
Aeration tank-1 and Aeration tank-2.

5. The unit shall maintain ETP log book record for daily dosing of
chemicals in physico-chemical treatment, flow meter reading at
inlet and recycling point, daily sludge generation from the ETP
and ETP sludge disposal.

6. The unit shall operate ETP regularly and shall have trained
ETP operator with environment background, who is able to
operate the ETP properly.

7. The unit shall discard the extra pipelines which are connected
with the final HDPE treated tank.

8. The unit shall obtain consent to operate for separate ETP
provided at Wooden Artware mfg. division.

11.3 For Glass Art ware mfg. Section and for STP at Glass
Section

1. The unit shall stop mixing of industrial effluent in STP and
shall stop using treated effluent in gardening within the
premises.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

3. The unit shall install flowmeter at inlet of ETP and at recycled
water pipeline.

4. The unit shall display the actual flow chart of the actual unit
processes being followed in the ETP,

5. The unit shall have trained operator for ETP and STP with
environment background, who is able to operate the ETP and
STP properly.

6. The unit shall stop the practice of treatment of mixed effluent of
grinding section and domestic waste water in the STP and
shall treat domestic effluent separately.

7. The unit shall install Secondary/ biological treatment facility in
the STP installed at Glass division for treatment of sewage and
to use the same for toilet flushing/gardening within the
premises.

8. The unit shall obtain consent to operate for separate ETP
provided at Glass Artware mfg. division,

11.4 For Metal Art ware mfg. Section and for STP at
Metal Section

1. The unit shall operate ETP as well as STP properly &
continuously.

2. The unit shall keep and maintain ETP and STP log book
record for daily dosing of chemicals in physico-chemical
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treatment, flow meter reading at inlet and recycling point,
daily sludge generation from the ETP/STP and ETP/STP
sludge disposal.

The unit shall install flowmeter at inlet of ETP and at
recycled water pipeline.

. The unit shall have trained operator for ETP and STP with

environment

background, who is able to operate the ETP and STP properly.

. The unit shall install Secondary/ biological treatment facility in
the STP installed at Metal division for treatment of sewage and
to use the same for toilet flushing/gardening within the
premises,

. The unit shall obtain consent to operate for separate ETP
provided at Metal Artware mfg. division.

11.5 For SIP provided at Residential Colony

1. As Leackage was observed on the periferrial wall of residential
colony's STP, hence it can be concluded that, the unit failed to
comply with the consent condition of reuse of treated domestic
effluent in flushing/gardening within the premises. The unit
shall seal/close the leackage and shall ensure that in any
condition, the treated/untreated domestic/industrial effluent
shall not go outside of the unit's premises and shall strictly
follow the ZLD condition as per the consent to operate.

. The unit shall keep and maintain STP log book record for
daily dosing of chemicals in physico-chemical treatment, flow
meter reading at inlet and recycling point, daily sludge
generation from the STP and STP sludge disposal.

. The unit shall operate STP regularly and shall have trained
STP operator with environment background, who. is able to
operate the STP properly.

. The unit shall seal all the open drains which transfer the
treated STP and shall install proper closed pipe system for the
same.

. The unit shall obtain consent to operate for separate STP
provided at Residential colony.

11.6 For Haz. Waste management

The unit shall:

1. Send hazardous waste to the TSDF with valid agreement with

TSDF;

2. Maintain daily records on generation, storage, management of
hazardous wastes in compliance with Rule 20(1) of the HOWM
Rules, 2016;

3. Submit the Annual return w.r.t. generation and management of
each of the hazardous waste to Uttar Pradesh Pollution Control
Board, as required under Rule 20(2) of the HOWM Rules, 2016.
4. Package and label the hazardous waste in accordance with
provisions stipulated under Rule-17 of the HOWM Rules, 2016;
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5. Install automatic water sprinkling arrangements, fire alarming
systems, flame arresters, smoke /heat detectors, fire
extinguishers and other necessary provisions as stipulated
under the Guidelines for storage of incinerable hazardous
wastes;

6. Install necessary slope, channelization drain and collection pit
for management of spilled oil; and

7. Install display board outside the factory gate displaying
details of hazardous wastes being handled by the unit.

11.7 For Recommendations provided in the last Joint
committee inspection report

1. The unit has failed to comply with the recommendation
mentioned at

paralO at point 2, 3, 7, 8 & 9 and shall, taken necessary
action immediately. In addition following are recommended.

2. The unit shall dismantle the channel carrying effluent from STP
located at residential colony.

3. The unit shall seal illegal 04 borewells properly and shall
dismantle all the electrical and pipeline connections along with
the same and shall not withdraw ground water from the illegal
borewells.

4. The unit shall maintain ETP & STP log book record properly for
flow meter reading, daily sludge generation and sludge
disposal.

5. As per the Analysis result of samples collected from ETP
outlet of Wood division, it found non-complying w,r.t BOD-43
mg/I and NH3-N-68 mg/I for discharge to inland surface
water. Hence, the unit shall operate ETP properly and
treated effluent must meet the discharge norms as
mentioned in the granted CTO. Treated wastewater should
not be used for irrigation/horticulture purposes, if the
quality of treated effluent is not meeting with the stipulated
discharge norms.

11.8 For NGT order dt. 29.08.2019 in 0O.A. No. 220/2019
Principal Bench, New Delhi

1. Hon'ble NGT vide order dated 29.08.2019 directed that,
"The joint Committee may also make an assessment of the
compensation to be recovered for the damage caused which
should cover the entire period of damage and should be
deterrent having regard to financial capacity of the unit and
the nature of violations."

Assessment of the compensation to be recovered for the
damage caused covering the entire period of damage
needs detailed survey through expert institutes. Hence,
expert institute may be engaged for the detailed study of
environmental damage caused by the unit for the entire
period to cover the environmental compensation from the
unit.

2. However, the committee has been calculated Environmental
Compensation for illegal extraction of ground water, for ZLD
condition violation and for not managing Haz. Waste as per

10
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management as per the the HOWM Rules, 2016 in the
following section (Section 12.0).

12.0 Environmental Compensation

12.1 EC for illegal extraction of ground water

1. EC has been calculated as per the Report prepared by
CPCB on "Assessment of Environmental Compensation in
caseof illegal extraction of Ground water" dated 26 June,
2019 which was submitted in compliance to hon'ble NGT
order dated 07/05/2019 in O.A. No. 327/2018 in the
matter of Shailesh Singh Vs Central Ground Water Board &
Ors. The copy of the Report is placed at Annexure-11.

2. The EC has been calculated for the period beyond the expiry
of CGWA NOC that is 20.12.2018 to 16.10.2019 and also for
illegal annual extraction of 99,691 m3 for the period of
01.10.2017 to 30.09.2018, which is higher than the permitted
ground water extraction of 99,000 m3/.nnum as below:

ECGW = Water consumption per day x EC rate for
illegal extraction of ground water (ECRGw) x No. of
days x Deterrent Factor

(A) Year: 2018-19
ECGW = 330 (m3/day) x 120 (Rs/m3) x 300* (days) x 1
= Rs. 1,18,80,000 /-....cccccvvveeiiinrreeiiiannsenes ()

*CGWA NOC was valis upto 20.12.2018. Hence days
calculated from the date of NOC expiration to the Joint
inspection date (21.12.2018 to 16.10.2019=300 days)

- As per the above detailed calculation, the unit is liable to pay
Rs. 1,18,80,000/ - of EC for illegal ground water extraction.

(B) Year: 2017-18
ECGW = 2.30 (m3/day) x 120 (Rs/m3) x 365* (days) x 1
= RS. 1,00,740 I-.....c.ccueueeeeeirincnrierecnrcncacnnnnes (1)

*As per the compliance status of CGWA NOC prepared by
CGWA (placed at Annexure-12), the unit extracted 99,691
m3/«nnum during 01.10.2017 to

30.09.2018, which is higher than the permitted ground water
extraction of 99,000 m3/.nnum. Hence days calculated from
01.10.2017 to 30.09.2018=365 days

3. As per the above detailed calculation, the unit is liable to pay
Rs, 1,00,740/-of EC for illegal ground water extraction.

(C) In addition, the unit have total 06 borewells, while CGWA
have issued NOC for extraction of ground water from 02

11
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borewells only. Hence, illegal extraction of ground water from
illegal 04 borewells could not be excessed as the unit has not
installed flow meter, Hence environmental compensation for
the same could not be calculated.

-The unit is liable to pay total Environmental compensation
amount of Rs. 1,19,80,740 (Rs. 1,18,80,000 + Rs. 1,00,740 )
for illegal ground water extraction for the period of 01.10.2017
to 16.10.2019.

12.2 Environmental Compensation for violation of effluent
discharge/ inadequate ETPs/ZLD norms as per CTO

1. As per the valid consent to operate issued under section
25/26 of The Water (Prevention and Control of Pollutino) Act,
1974 it is mentioned that the domestic effluent shall be treated
and reused in flushing/gardening within the premises.

2. But during inspection, a Leackage was observed from the
periferrial wall of residential colony's STP, which was going
into the Kachha Pond, which is located behind the unit. This
is violation of effluent discharge/ inadequate ETPs/ZLD
norms as per CTO. Hence the following EC has been
calculated as per the "Report of the CPCB In-house Committee
on Methodology for Assessing Environmental Compensation
and Action Plan to Utilize the Fund" acknowledged by Hon'ble
NGT vide order dated 19.02.2019 in the matter of
Paryavaran Suraksha Samiti & Anr. Vs. Union of India &
Ors. in O.A. No. 93/2017:

Environmental Compensation (EC) =PIx NxR x S x LF
Where,

PI = Pollution index of industrial sector (here-80, for red category
industrial sector),

N = Number of days of violation took place (here-203 days, from
date of inspection carried out by the joint team and found
violation of ZLD

norms dated 28.03.2019 to date of inspection of 2nd inspection
of the joint team dated 16.10.2019)

R = A factor in Rupees for Penalty (R to be taken as 250)

S = Factor for scale of Operation of the facility (here-1.5, for
large scale

industry)

LF = Location factor (Here-1, for less than 1 million

population)

Here,
Date of last inspection: 28.03.2019
Date of current inspection: 16.10.2019

As per the EC formula, EC has been calculated as follows:
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A). 28.03.2019-25.06.2019
(EC=PI*N*R*S*LF)
=80* 90*250*1.5%1

=27,00,000/-

B). 26.06,2019- 23.09.2019
(EC= PI *N*R*S* LF)*2
=80* 90*250*1.5%1%*2

=54,00,000/-

C). 23.09.2019- 16.10.2019
(EC= PI *N*R*S* LF)*4
=80* 23*250*1.5%1%4

=27,60,000/-
Total EC (A+B+C)= Rs. 1,08,60,000/- ........ (I1I)

The unit is liable to pay total Environmental compensation
amount of Rs. 1,08,60,000 /-for violation of ZLD norms for
the period of 28.03.2017 to 16,10.2019.

12.3 Environmental Compensation for not managing Haz.
Waste as per management as per the the HOWM Rules,
2016

As per the methodology prepared by CPCB on "Determination
of Environmental Compensation for violation of Hazardous
waste and other Waste (Management and Transboundary
Movement) Rules, 2016" financial penalty and Environmental
Compensation have been calculated as follows;

1. Financial Penalty

The unit was found violating 07 provisions (at SI. No. 2, 3, 5b,
6(B)d, 8, 7 and 31) of HOWM Rules, 2016 for which 07 lakhs
financial penalty may be imposed.

2. Environmental Compensation

The following violations have been considered for calculation of
EC a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to unauthorised
party and b)Waste found stored beyond the stipulated period
(refer Rule 8 of the HOWM Rules, 2008)

a) When hazardous and others wastes is disposed at
unauthorised place or handed over or sold to
unauthorised party

Hazardous Waste

During inspection, it was observed that about 914 Kg of ETP
sludge was found stored in the covered shed which is
considered to be generated during the period from 15t April,
2019 to 15th October, 2019 i.e. in 6.5 months.
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Whereas, as per the information provided by the unit, annual
average ETP sludge generation during 2017-18 & 2018-19 is
4.567 MT and therefore during 6.5 moths ETP sludge is
estimated 2968 kg.

The estimated quantity of ETP sludge disposed to
unauthorized places is 2968914 = 2054 kg (,) 2.05 tonnes in
6.5 months.

Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 3.15 tonne/year
ERF = Environmental Risk Factor = 1.5

R = Environmental Compensation factor = Rs. 30,000
=3.15x 1.5 x 30,000 = Rs.14,17,750 —Rs. 14.17 lakhs

Other waste

Estimated other waste stored is 551kg in 6.5 months
Environmental Compensation = Q x ERF x R

Q = Quantity in tonnes/year = 0.847 tonne/year

ERF = Environmental Risk Factor = 0.3
R = Environmental Compensation factor = Rs, 30,000
= 0.847 x 0.3 x 30,000 = Rs.7623

b) Waste found stored beyond the stipulated period (refer Rule
8 of the HOWM

Rules, 2008)

Environmental Compensation for Hazardous Waste = Q x ERF
X R

= 1.406 x 0.1 x 30000 = Rs. 4218

Environmental Compensation for Other Waste =
Q x ERF xR =0.551 x 0.05 x 30000= Rs. 826

Total amount determined for Environmental Compensation and
Penalty for violation of Hazardous waste and other Waste
(Management and Transboundary Movement) Rules, 2016 is
[7,00,000 + (14,17,750+7,523+4,218+826)]

= RS. 21,830,417/ cccccuveeierieriersrcnccscscases (IV) 12.4 Total
Environmental Compensation

.As per the available methodology, Environmental
Compensation has been calculated for illegal extraction of
ground water, for ZLD condition violation and for not managing
Haz. Waste as per management as per the the HOWM Rules,
2016 however for assessment of the compensation to be
recovered for the damage caused, covering the entire period of
damage needs detailed survey through expert institutes.
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Hence, expert institute may be engaged for the detailed study
of environmental damage caused by the unit for the entire
period to cover the environmental compensation from the unit.

2. Total Environmental Compensation for illegal extraction of
ground water, for ZLD condition violation and for not
managing Haz. Waste as per management as per the the
HOWM Rules, 2016 is as below:

=(I) + (1) + (III) + (IV)

=Rs. 1,18,80,000 + Rs. 1,00,740 + Rs. 1,08,60,000 + Rs.
21,30,417

=Rs. 2,49,71,157

The unit is liable to pay total Environmental compensation
amount of Rs. 2,49,71,157/-.”

The report also points out that the area in question has deteriorated
in terms of category of ground water from semi-critical to over

exploited:-

“4. As per CGWB report "Dynamic Ground Water Recourses of
India (as on 31.3.2013)" (Page No. 260) Joya, District Amroha
has been deteriorated from Semi Critical (2011) to Over Exploited
category (2013).”

Thus joint report concludes that the industry is non-complying and
the treated effluents from ETP and STPs are not complying with the
prescribed norms. It has been observed that even highly acidic
effluents are disposed, constantly posing threat of ground water
contamination and also to the vegetations. The Effluent Treatment
Plants for wood, glass and metal division requires upgradation and
will have to work on complete ZLD System and no effluent be allowed
to dispose on land. It is also clear that the Hazardous Waste is not
properly managed and the unit is not having valid agreement with
transport storage and disposal facility. The unit is not having
permission from Ground Water Board and thus illegally withdrawing

the ground water. Compensation of rupees 2,49,71,157 has been

assessed which is on account of non-compliance of ETP and STP
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norms, improper Hazardous Waste Management and Illegal drawal of

ground water.

Learned Counsel for the unit states that Central Ground Water
Authority (CGWA) had given a letter that the unit was compliant. We
fail to understand how such a letter can be given and be of any help
when the area is in ‘over-exploited’ category where ground water
cannot be allowed to be extracted for commercial purposes as is being
done and no such permission can be given in view of order of this
Tribunal dated 10.10.2019 in Original Application No. 176/2015,
Shailesh Singh v. Hotel Holiday Regency, Moradabad &Ors. as follows:

“6. Since the OCS areas have been found to be seriously
affected by overdrawal of ground water, regulation of such
drawal for commercial purposes cannot be dispensed with
for any industry even in industrial area. Availability of
water for drinking is a first priority. The ‘Precautionary’
principle, ‘Sustainable Development’ principle and the Inter-
generational equity are part of life and in absence of
replenishment of ground water, unregulated drawl thereof
cannot be held to be right of any commercial entity.
Shortage of availability of water for commercial purposes
cannot be remedied by drawal of groundwater in over
exploited, critically exploited and semi-critical exploited
(OCS) areas. Water is certainly a scarce resource and the
industry has to put up with such scarcity. It is for the
industry and the concerned authorities to find out
alternative ways and means for sustenance of the
industries instead of permitting indiscriminate drawal of
groundwater in such areas till situation improves.
Alternative means may be shifting to areas where water is
not scarce or to processes where water is not required. As
already noted, groundwater is depleting in such areas and
measures are required to check such depletion. If
industries continue to draw ground water without NOC
from CGWA as per current guidelines and orders of this
Tribunal in OCS areas, the industries will have to face legal
consequence of such illegal action.”

In view of the above, let further follow up action be taken by the
statutory regulators-CPCB, State PCB, CGWA and District Magistrate
in accordance with the due process of law. Compliance report may be

filed on or before 31.01.2020 by e-mail at judicial-ngt@gov.in.

16

107



10. A copy of this order be sent to CPCB, SPCB, CGWA and District

Magistrate, Amroha for compliance.

List again on 25.02.2020.

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM

December 04, 2019
Original Application No. 220/2019
SN
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